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INTRODUcnON 

I, the Chairman. Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, having been authorised by the Committee to submit. the 
Report on their bebaH, presont this Twenty-ninth Report on the Ministry 
d Works and Housing (Works Division)-ReservatioDS for. and emplo}'-
ment of, Scheduled Castes and Scheduled Tribes in the Ceotral Public 
Works Department. 

2. The Committee in ten sittings took the evidence of the representa-
'tiveli of the Ministry of Works and Housing and the Central Public Works 
Department on the 7th to 10th November, 1978, 24th to 25th January 
and on the 7th March; 1979. The Committee wish to express their thanks 
to the Secretary and other officers of the Ministry of Worb and Housing 
.and also to the Director-General of Works and other officers of Central 
Public Works Department for placing before the Committee material and: 
information the Committee wanted in connection with the examination of 
'the subject. 

3. The Report was considered and adopted by the Committee on the 
'18th AprU, 1979. 

4. The Committee desire that, in the light of the observations made by 
the Committee in the Report, the Ministry of Works and Housing 
should review the position relating to reservation for, and employ-
ment of, Scheduled Castes and Scheduled Tribes in other offices/Public 

'Sector Undertakings etc. under their control and ensure that such lapses 
odo not occur in those offices/organisations and that the reservation orders 
.are implemented by them in toto. 

5. A summary of conclusions/recommendations contained in the 
Report is appended (Appendix X). 

NEW DUBI,' 
April 23, 1979 
JffJi.sakha 3, 1901(S). 

RAM DHAN. 
Choirmtm, 

Committee on the Welfare of 
Scheduled Castes tmd 

Scheduled Tribes. 



CIIAPTER I 
INTRODUCTORY 

A. OrpllisatiODBI set.., 
1.1. The Headquarters of the Central PubIi.c Works Department is 

situated at New Delhi and the Head of the Department is the Director Gene-
ral of Works. This Department is divided into several zones comprising of 
different States and Union Territories of India for purposes of execution of 
works. For purpose of recruitment of Drawing, Mini§terial and other staff, 
the C.P.W.D. is divided into three distinct regions as shown below :-
Region 'A' 

Region 'B' 

Region 'C' 

: Comprising of all units located in U. P., Delhi C.omplex, Gwalior. 
Rajasthan, Punjab, Haryana, Jammu &. Kashmir I!nd Himachal Pradesh, 
and Northern part of M. P. (Gwalior) 

: Comprising of units working in West Bengal, Bihar, Orissa, Assam, 
Tripura, Manipur, Meahalaya, Arunachal Pradesh, Sikkim and 
Andaman. 

: Comprising of units working in Bombay region, Gujarat, Madhya 
Pradesh, (excepting Northern part of MP (Gwalior] Andhra Pradesh. 
Tamil Nadu, Kerala, Karnataka, Pondicherry, Goa, Daman &. Diu 
and Lakshadweep. 

1.2. There is a Works Division in the Ministry of Works & Housing. 
headed by a Joint Secretary, which controls all policy matters concerning 
the C.P.W.D. In regard to the rules, regulations and other establishment 
matters, such as dc-reservation of vacancies reserved for Schedu1ed Castes 
and Scheduled Tribes, framing of Recruitment Rules, relaxation of rules, 
etc. in which consultation with the Department of Personnel and Adminis-
trative Reforms and other Ministries are involved. aU such matters arc 
routed by the C.P.W.D. through the Works Division of the Ministry of 
Works & Housing. The Committee have a]so been informed that the res-
ponsibility of the Ministry of Works & Housing is to ensure that all instruc-
tions issued by the Government of India from time to time with regard 
to representation of Scheduled Castes and Scheduled Tribes in various 
Services of the C.P.W.D. are complied with. 
B. Reservatioll Orders and ElleIDptiOIlS 

1.3. The dates from which reservation orders in favour of Scheduled 
Castes and Scheduled Tribes have been enforced in the Central Public 
Works Department as far as the rosters are available arc stated to be as 
foUows :-
(I) For appointment against direct recruitment 

-----------
Ministerial Staff 
Drawilll staff 
Work Charaed establishment 
Class IV 

Date from wbich reservations applied 
Reaion A 

1950 
1952 
1969 
1950 

Re.ion B Reaion C 
1950 1955 
1951 1955 
1969 1970 
1931 1955 -------------------_ .. _---------

(I) 
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Date from which ~ applied 
Rogion A Region B Reaion C 

~

II. For Promotion 

(a) Ministerial staff 

(b) Drawing staff 

(c) Work charged estabUshmeat 

(d) Oass IV . 

1963 

1974 

1973 
1963 

1959 

]973 

1972 

]969 

1970 

1970 

1975 
1970 

1.4 In a note submitted to the Committee, it has been stated that per-
centage of reservations for Scheduled Caste and Scheduled Tribe employees 
in difterent Regions have been fixed as follows : - -

Regions A " C 

Posts filled by direct recruitment for Ministerial and Drawillg Staff and 
promotions : 

Reservation for Scheduled Castes 15 % and for Scheduled TribeS 
7 J % (40 point roster). 

Region B 

Posts filled by direct recruitment for Ministerial and Drawing staff : 

Reservation for Scheduled Castes 20% and for Scheduled Tribes 6% 
( 100 point roster.) 

Posts filled by promotion : 

Reservation for Scheduled Castes 15% and for Scheduled Tribes 7t% 
(40 point roster). 

1.5. The quota for Scheduled Castes and Scheduled Tribes has been 
fixed on the basis of population so far as direct recruitment posts are con-
cerned in Region B. As regards Regions A  " C, the quota has b\!CJl 
fixed on an All lndia basis. 

1.6. During the course of evidence, the Committee have been informed 
that the records with regard to the dates from which reservations for 
Scheduled Castes and Scheduled Tribes have been enforced in the Regional 
Offices of the C.P.W.D. are not available. Prior to 1963, each Superin-
tending Engineer was the appointing authority and they used to maintain 
the rosters. Thereafter, a new system has been introduced and for each 
Region, one Superintending Engineer (Co-ordination) has been appointed 
and he has been made responsible for recruitment, promotion, etc. of staff 
of that region. 

1.7. During evidence, the Director General oil Works has infonned the 
Committee that they have since consulted the I>cpartment of Pmonnel and 
Administrative Reforms with regard to the rosters to be maintained by the 
Regional Offices of the C.P.W.D. The revised reservations to be followed 
by Regions A, Band C of the C.P.W.D., on the basis of population of the 
States covered by each 01. these regions, have since been communicatocl to 
the Regional Offices for implemeatation with elect from tbe 1 st Marcb, 
1979. 
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lII. For Confirmation : 

1.8. The Committee have been informed that reservation in confirma-
.tion was being followed since 1968 except in certain posts like Assistant 
Architects, Assistant Director of Horticulture etc. wIleR the orders 01. 
.reservation were not implemented on a misapprehension that posts which 
were filled both by direct recruitment and promotion in certain ratios prea-
cribed in the Recruitment Rules, a common seniority was to be prepared 
.and confirmation made on the basis of that seniority list. It was in 1974 
that ODe of the officers belonging to m;erved community pointed out that 
in respect of direct recruits and promotees, reservations were required to be 
.made at the time of confirmation also in re."pect of direct recruits Clari-
Jication was sought from the Department of Personnel & Administrative 
Reforms and a communication in that regard was sent to them 00 
18-2-1974. After obtaining the necessary clarification, instructions were 
being followed in these cases since 1975. In other categories, reservation 
in confirmation ~ being followed since 1968. 

J .9. The Committee have also been informed that the orders/instruc-
tions issued by the Ministry of Home Affairs (Department or Personnel 
.and Administrative Reforms) with regard to reservations for Scheduled 
Castes and Scheduled Tribes are being implemented in the C.P.W.D. sub-
ject to the availability of suitable candidates for the rcserved posts. Re-
servation orders are applicable to all categories of posts, except eleven 
Senior Class I category posts above the level of Executive Engineer/Archi-
·tect for which posts reservation orders are not applicable as per the general 
instructions issued by the Department of Personnel and AdministratIve 
Reforms relating to Group 'A' posts. Similarly, in the matter of reserva-
tion at the stage of confirmation, these arc made in an posts upto the level 
·of Assistant Executive Engineer/Deputy Architect. 

1.10. The Secn:tary, Ministry of Works &. Housing, during evidence, 
agreed to appoint a Committee consisting inter alia of an officer from the 
Department of Personnel and Administrative Reforms, to look. into as to 
·why instructions received from the Ministry of Home A ~  

of Personnel and Administrative Reforms relating to reservations (or Sche-
duled Caste, and Scheduled Tribes have not been implemented by the 
-C.P.W.D. and also to suggest ways and means to quicken the mode of 
implementation of all orders pertaining to reservations in recruitment/pro-
·motion/confirmation etc. of Scheduled Castes and Scheduled Tribes in the 
·C.P.W.D. and its Regional Offices. 

1. t I. During the course of evidence, it has. been stated that there was 
·only one instance which was brought to the notice of Ministry of Works 
and Housing wherein reservation orders had not been complied with by the 
c.p.w.n. It was a case of oversight pointed out by a Junior Engineer 
who was not shown 81 Scheduled Caste against his name in the seniority 
'Jist. When this fact was brought to their notice, it was verified and he was 
;promoted and his seniority was restored. 

1 . t 2. There is DO reservation in ex-cadre poIts as direct recruitment is 
. Dot involved in such cues. Ez-Cadre posts are fined up by taking persoas 
on deputation and reeenatiOll would apply to the vacancies in the parent 
"Department from wber'e the person comes on deput.lt;on. It bas abo 
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been !ttated that there is no statutory provision for reservativlls for Sche---
duled C..astes and Scheduled Tribes in deputation posts but instructions 
have since been issued that when candidates belonging to Sch.:duled Castes 
and Scheduled Tribes apply, due consideration should be given to thcm. 
The Committee have been assured that, in future, while requisitioning pur-
sons for ex-cadre posts, it would he specifically provided to "ponsor prefer-
ably candidates belonging to Scheduled Castes and Scheduled Tribes for 
such posts. 

1.13. There arc only three isolated posts in the C.P.W.D. namely, 
Curator of Paintings, Scientific Ofticer and Hindi O1licer and they carried 
different pay scales. Since these categories have one post each, the re-
servations did not apply to stich posts. These posts could not also be 
grouped together as they earrk'd different scales of pay. 

1.14. As  regards grouping of posts, the Committee haw been informed 
during the ~  of evidence, that in the past, when there were a few posts 
of Assistant Directors qf Horticulture, they were clubbed with the posts of 
Assistant Engineers \\<hosc scales of pay were ilkntical. Since] 975, the 
posts 01 Assistant Directors of Horticulture increased to more than 20 hnd 
so u separate roster for that ~  is now heing maintained. At present. 
then' arc 25 posts of Assistant Directors of Horticulture. 

1.15. Wbile the Committee would di<;cuss in succeeding paragraphs in 
detail tbe ~ aspects of application of reservation orders by the Minis-
try of Works & HOHsillgjC.P. W.O., tbey would like to mention at the out 
set tbat they are distressed to note that the implementation of reservation 
orders in the C.I'.W.D. and also in their Regional Offices has been most 

~  and ~  

1.1 C,. The Committee note that in order to gi\'e due represcRtation to the 
Scheduled Castes and Scheduled Tribes in \'arious regions of C.P.W.D., the 
Ministry of Works and H ~  in consultation with the  Depart-
ment of l'ersonnel and Administratil'e Reforms, have worked out the revised 
reservations to h(' followed ~  nil ~  of C.P. W.D. on the basis of popu-
lation of the Statl's e(n"ered by each of these regions. T1Iese han since heen 
communicated to the ReJ!innal Offices for implementation witla effect from 
the 1st March. 1979. The Committee need hardly emphasise that unless all 
the orders/ilL';trllctiom; on the subjel" are followed in letter and spirit by 
all the appointing authorities in the c.p.w.n .. the position of the Scheduled 
Castes and Scheduled Tribes is not likely to'improve. Tbe Committee would 
like to impress upon the ~  of Works and H ~ and c.p.w.n. to 
devise adequate checks to ensure rigid implementation of the extant orders 
on the subject. 

l.l7. The Committee would also like to be appriHd of tile recommenda-
tions / ~  made by the Departmental Committee appointed to look 
into as to why instructions received from the Ministry of Home Affairs! 
Department of Personnel and Administrative Reforms ba"e not been imple-
mented in the C.P.W.O. and its Regional ORiees aod tbe steps taken or 
proposed to be taken 8n the recommendations j ~  made by that 
Committee. 

1.IS. The Committee are also distressed '0 BOte that a lallle number of 
posts io tbe C.P. w.n. have been kept outside tile purview of reservation 
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orders for Scheduled Castes and Scheduled Tribes. The Committee see no,' 
reason wby reservation orders have not been applied to these posts and 
would like the Ministry of Works and H ~ 10 review the whole policy 
of making reservation orders applicable in toto to all the posts in C.P.W.O. 
in consultation with the Department of Personnel aod Administrative 
Reforms. 

C Liaison Officer and Cell 

I .. 19. The Committee have been informed that Deputy Secretary 
(Administration), acting as Liaison Otlicer In the Ministry of Works & 
Housing, is responsible for implemt:nting the reservation orders and ~

tutional provisions relating to the rt:presentation of Scheduled Casks and 
Scht:dulcd Tribes ill tht: C.P.W.D. 

! .20. 1 hl' Committee have het:n informed thaL tht: post 01 Deputy Seen.:-
tary did nllt t:XISI in till' (·.P.W.D. and thl' Dirt:ctor of Administration in 
the H ~ has ht:t:n appoinlL:d as a Liaison OllieC!'. Tht: duties/ 

~ of ~ ofliet:r art: as specified by till' Department of Personnd and 
Adlllinistratiw Rdorms \·i;:.. periodical inspection of rosters wili! a view tn 
emurf that n:servation ordt:rs arc strictlv followed and also to ex'll11illt: 
pr"p,)sals to be sent tll the Ministry of Home A ~ for dcreservation of 
sud, \ acancics. Similarly, in till' Regional Olliecs, Superinie"'dinl! Fngi-
nel'l'S (Coordination) fum:tion as Liaison Oflicer for purpose of watching 
the ~ for Scheduled Castes and Scheduled Tribes. 

1.21. ]n a writtcn note submitted 10 the COJ1lmittee, it ~ be.:n ~  

thai thl Liaison Oflien in the ~ mostly attends to the obscrvancc of 
~  and H ~ about J'csl'rnltion in the Secrelariat propn. IIc also 

ensures suhmission (11' annual returns hy Subordinate appointing authorities 
and their consolidation and :ransmission to the Department of Personnd 
and AJrninistrativt: Reforms. lIe assists the Commissioner for Scheduled 

~  <ind Scheduled Tribes in investigating complaints and ill collection 
of infO( mation for his annual reports. Papers about dereservation of 
vacancies arc routed by the C.P.W.D. through the Works Division in thc 
l\·linistry of ~ li:. Housing. The ~  Oflil'l'J' in t11e Ministry keeps 
a waldl on maintenance of rosters in the Secretariat. He docs not inspect 
tIll' fl,qnS maintained hy the AII,whl'd and Submdinall' oflices. 

1.:'2. ()n h.:illt, asked whether Liaison Ollicer l'onel'l'Iled is aSSOCiated 
in the 'CI'el'nin,l! of applications received in rl'SpOnSL' to advL'rhcmenh or 
throu!!-h f'rnploymL'nt [xchan!!c or direct, the Committee have been in-
f(1rmcd th;lt in Re!!ion B, thc Liaison Olliecr is associated in thl' sCreellll1!!-
of applications. (n the other two Regions. the ~  Ollieer is not 

~ associated hut the screening is dOI1l' by the appointing authority. 

1.23. The Committcc have also informed that a Cell ~ hc.:n sct up 
in thl: Headquarters OIlice of C.P.W.D. under the Liaison Ofticer with an 
Assistant posted in the Cell. Theiurisdiction of the Cell b to watch the 

~ of tIlt: whole C.P,W.D. with a view to l'nsure ~ ~  of T.:'S.l'T-
vation orders in respect of Scheduled Castcs and Scheduled frlhes. Dunng 
the cvidence, the Committee have been informed that the ~ to post 
an Assistant with thc Liaison Officer wcre issued on 7-11-197R. All 
recognised associations have also bcen apprised of the setti!,g up ~  ~  
Cdl in the C.P.W.D. but no notice has been displayed promillently III thiS 
regard. 
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1.24. The Liaison Officers ~ laso been posted in the offices of Super-
atcoding EagjDcera (Coordination) in the Regions of the C.P.W.D. with 
a Cell under them. The main function of these Cells would be to assist 
the Liaison Officers and to ensure due compliance of reservation orders 
.Jssucd from time to time and also to ensure prompt disposal of grievances 
of the Scheduled Castes and Scheduled Tribes employees. One U.D.C. 
has been posted in each Cell to assist the Liaison Officer. Lectures are 
being arranged by the Department of Personnel and Administrative 
R.eforms to be delivered to the concerned officers in C.P.W.D. in the matter 
of observance of reservations at the time of recruitment, promotion and 
confirmation, etc. 

1.25. The Committee nollle that the Director of Administration in tile 
Headquarters Office of C.P.W.O. has been appointed as Liaison Officer and 
... Assistant bas been posted in the Cell with eiled from 7-11-1978. Simi-
larly. Liaison Officers bave been posted in the Office of SuperlotendiDg 
Engineers (Coordination) in all Regions of C.P.W.O. witb a Cell working 
.ader them. One V.O.C. bas been posted in eacb Cell to assisttbe Liaison 
OIicer. The main functioDS of the Cells are to assist the lAaison Officer and 
to ensare dae compliance of reservation orders issned from time to time and 
also to ensare prompt disposal of grievances of the Scheduled Caste and 
Scbednled Tribe employees. Tbe Committee hope that tbese Cells bave 
started functio'" effectively and desire that the position with regprd to 
tbe working of tbese Cells should be reviewed periodically by the Head-
qurters office and organisational improvements, wbenever necessary, 
.hOllld be undertaken •. The Committee also recommend that the cells sbould 
be entrusted to work out man-power requirements Initially for various cate-
1Iories of posts before maldag auy recruitment or filling up of vacancies that 
may arise from time to time. 

The CommiUee bope that the Liaison Officers in varioas oftIces of 
C.P. W.O. woald function with a sense of dedication and eDSure that the 
shortfalls existing in the services of C.P.W.O. are wiped out at tbe e:uliest. 
The Committee fartller hope that these Liaison OfIicers will focus their 
attention on the proper maintenance of Rosters by tbe concerned authorities 
and satisfy tbemselves that the reservatlo. orders are properly Implemeated .,y them. 



CHAPTER U 

RECRUITMENT AND PROMOTIONS 

A. Recruitment Procedure 

2.1. The following procedure is followed in regard to recruitment too 
various posts in the Central Public Works Department :-

Engineerillg Side 

(i) Director General of Works by selection from amongst Chief 
Engineers level 1. 

(ii) Chief Engineers level I by selection from Chief Engineers 
level II. 

(iii) Chief Engineers level II by selection from 
Engiaeers. 

Superintending 
,.I 

(iv) Superintending Engineer by Selection from Executive Engi-
neers. 

(v) Executive Engineer, 50% by promotion of Assistant Execu-
tive Engineers by Seniority-cum-fitness and 50% by promo-
tion of Assistant ~ Group 'B' by selection. 

(vi) Assistant Executive Engineers by direct  recruitment through 
U.P.S.C. 

(vii) Assistant Engineers, 50% by promotion of Junior Engineers. 
by selection and 50% by Limited Competitive Departmental. 
Examination. 

(viii) Junior Engineers by All India Competitive Examination. 

Architectural Side 

(i) Chief Architect by selection from amongst Senior Architects. 

(ii) 

(iii) 

(iv) 

Senior Architects by selection from amongst Architects. 

Architects by promotion from Deputy Architect& and by selec-
tion from Assistant Architectc;/Technical Officers. 

Recruitment to the grade of Deputy Architect is exclusi¥ely' 
done through the u.P.S.C. and in case of Architect when suit-
able candidates are not available for promotion, direct recruit-
ment to the grade of Architect is also resorted to throop 
U.P.S.c. While sending requisitions to the U.P.S.C. specific 
mention is made regarding reservation of vacancies aDd COD-
cessions for Scbeduled Castes/Scheduled Tribes. 

(7) 
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·(v) In Group 'B' direct recruitment is made at tbe level of Assis-
tant Architect to tbe extent of 50% and in case of Assistant 
Director of Horticulture to d1c extent of 33-1/3% through 
U.P.S.C. Specific mention is made regarding reservation of 
vacancies for Scheduled Castes and Scheduled Tribes while 
sending requisitions to the U.P.S.C. 

(vi) Recruitment to the grade of Architectural Assistant (Grade II) 
and Assistant (Architectural Department) is done OR region 
basis through Employment Exchange. Specific mention is 
made in the requisition to the Employment Exchange regard-
ing reservation of vacancies and concession for Scheduled 
Castes/Scheduled Tribes. In case suitable candidates are not 
available through the Employment ~  the posts are 
advertised on All India basis making a specific mention regard-
ing the concessions and reservations for Scheduled Castes/ 
Scheduled Tribes in the advertisement. 

<vii) 100% by promotion of Senior Assistants (Arch. Deptt.). 
Assistant [So G. (Arch. Deptt.]. 

(viii) Chief Architectural Assistant; by promotion of Architectural 
Assistant (S.G.). 

(ix) Architectural Assistant (S.G.) : By promotion of Architectural 
Assistant Grade I. 

(x) Architectural Assistant (Gr. 1) : By promotion of Asstt. Archi-
tectural Asstt. (Ordinary Grade). 

(xi) Senior Assistant (Arch. Deptt.) : By promotion of Asstt. 
(S.O.) Architectural Deptt. 

(xii) Assistant (S.G.) (Architectural Deptt.) : By promotion of 
Assistant Gr. I (Architectural Deptt.); and 

(xiii) Architectural Assistant Grade I  : By promotion of Arch. Assis-
tant Grade II. 

Horticrdlllre Side 

(i) Director of Horticulture : By selection from amongst Deputy 
Director of Horticulture, failing which by direct recruitment 
through UPSC. 

(ii) Deputy Director of H ~  : By. ~ ~ from ~  
Assistant Directors of HortIculture, faibng which by dIrect re-
cruitment. through the UPSC. 

(iii) Assi&taut Director of Horticulture: 66-2/3% ~ ~  
of Sectional Officers (Hort.) and 33-1/3% by dIrect recruIt-
ment through the UPSC. 



9 

~ - -
S. No. Name of tbe post ~

.---
Min.erlal St.t/ 
1. Citde 0IBce Supdt. 

2. Read Clerk . 

_ 3. Upper Division Clerk 

,,4. Stonoaraphcr 
(Ordinary Orade) 

. 5. Stenographer (Senior Grade) 

, 6. Lower Division Clerk. 

'I Drawl", Sluff 

1. Chief Estimator 
2. ~  Grade I 

3. Orafhman Grade II 

4. Draft ,mln Grade III 

S. Ferro-Printer 

.C/Ilss IV Slaff 

1. Dartry 

2. BarkaDw 

3. Peon 

Class IV posts in Central Office 

1. Selection Grade Daftry 

2. Junior Gestctncr Operator 

3. Daftly 

4. Jamadar 

S. Barkandaz 

100% by promotion by selection from all)Ol,ll 
Head Cferks and StenolP'BPhers (Selection 
Grade). 

100% by Jlromotion from amona Upper Division 
Clerks (By Selection). 

(i) 371% from amonast permanent and quai· 
permanent Lower Division Clerks on tbe balls 
of seniority subject to the rejectJon of unfit 
and 50% on the basis of seniority from amonast 
~ categories subject to their qualifyinl 

in a departmental test; 

(ii) 12.1/2 % on the basis of competitive cumin .. 
tion limited to Lower Division Clerks haviDI 
3 years service. 

By selection on rcaional basis from amon, Lower 
Division Clerks . 

100% by promotion, on tbe basis of lIOIliority· 
cum·fltness from amana stenosrapbcrs (0. G.) 
with 8 years service in the arade. 

90 % by direct recruitment throu,h Staff Selection 
Commission. 10% from amonast educationally 
qualified CIIIM t'9 staff on tile baii. of com-
petitive examination held by the Staff Selection 
Commission. 

By promotion from Draftsman Grade 1. 
By promotion (rom ~ mlln Grade JJ on the 
basis of seniorily-cum-fitness. 

By promotion from ~  Grade III on tbe 
basis of seniority-cum-fitness. 

~ % by direct recruitment. 
S % by promotion from Ferro-Printers. 
50% by direct recruitment and SO% by promotion 
(rom Class IV staff work in, ,in Ferro-Prin!in, 
Section. ' 

100% by promotion Crom amona Pcoa ;IQd 
Barkandazs. 

100% by promotion from amon, Peons. 

100% by direct recruitment. 

By promotion amonast Daftries with 3 years in 
the ande. 

By promotion amonast Jamadars/Daftrics with 
3 years service I:nd proficicney in optratin.1 
maintainin. QcsletllCf machine. 

By promotion "monast Peons with 3 yeah IOrvke 
in the 1nIde. 

Do. 

By transfer amonast Peons. --_._--_ ... _-_. __ ._ .... _---_._----_ .•. _------_. _ .. _-_ ... -'-" ..... "--
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WorkcMrged Establishment 

Posts on the Workcharged Establishment are filled .through Employ-
ment Exchange by the respective Circle Office Superintending Engineers. 
who are responsible for recruitment and promotions. Instructions also 
exist for reservations for Scheduled Castes/Scheduled Tribes in the matter 
oOf recruitment and promotions in the various categories of Work charged 
Establishment. 

2.2. In a note submitted to the Committee, the Committee have been 
informed that recruitment to all Groups A and B posts in the C.P.W.D. is 
made on all India basis at the Headquarters of the C.P.W.D. through 
U.P.S.C. i.e. in the office of the Director General of Works. The recruit-
~  of Junior Engineers, which is a Group C post is made on an All 
India Competitive Examination conducted by the C.P.W.D. itself. Similarly, 
the highest post of Chief Estimator on the Drawing side and the post of 
Office Superintendent in the Circle Office on the Ministerial side is filled on 
promotion at the Headquarters of the CPWD. The recruitment and pro-
motions to various grades in Groups C and D of the drawing side and 
ministerial side are made at the Regional level. For this purpose, in each 
Region, one of the Superintending Engineers is designated as Supclintend-
ing Engineer (Coordination) for the purpose of recruitment and promotion 
for certain categories of posts. 

2.3. In the notice for direct recruitment to the various posts, the number 
of vacancies to be filled and percentage of vacancies reserved for Scheduled 
Castes and Scheduled Tribes is mentioned. The concessions in the ad-
mission fee/age in respect of candidates belonging to Scheduled Castes and 
Scheduled Tribes is indicated in the Notice. These noticeS are entrusted: 
to Department of Audio and Visual Publicity, Ministry of Information 
and Broadcasting and Employment Exchanges for such publicity through 
newspapers as they deem fit. 

2.4. Asked whether any announcement to this effect is made on All 
Jndia Radio. it has been stated that no publicity with regard to recruitment 
to various Class III and aess IV posts is given on All India Radio. How-
ever, in Regions B and C, vacancies are announced on All India Radio 
when there is no response from. the local Employment Exchanges. 

2.5. It ba& also been statlld that percentage prescribed for Scheduled 
Castes and Scheduled Tribes by the Ministry of Home Affairs/Department 
of Personnel and Administrative Reforms are being followed for recruit-
ment in the Central Office of the C.P.W.D. During the course of evidence. 
the Committee have been informed that, whenever there are vacancies, the 
Director General of Works informs the Ministry of Works &: Housing who 
in tum informs the U.P.S.C. The Selection of candidates is made by the 
U.P.S.C. on the basis of test or interview, as the case may be, and the 
Ministry of Works &: H ~ are informed subseQuently by sending the 
merit list. The Ministry of Works It: Housing/C.P.W.D. verify anteceden. 
of candidates and send them for medical test, etc. Seniority of persons 
recruited through the U.P.S.C. is according to the merit list forwarded by 
the U.P.S.C. and not according to the roster. 
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2.6. ~  a ~ for recruitment is placed with the U.P.S.C., a 
copy of Recruitment Rules IS also sent to them alongwith the demand to 
enable the U.P.S.C. to know the qualifications, relaxations etc. admissible 
for various categories of posts. ' 

2.7. With regard to verification of eligibility certificates for Scheduled 
Caste and-Scheduled Tribe candidates, the Committee have been apprised 
that ouly one case was detected where there was dL'icrepullcy about the 
eligibility as he had submitted two certificates wltich were different. He 
was selected tor the Central Engineering: Service (Class 1) Ofl the basis of 
two certificates submitted by him to the U.P.S.C. One certificate men-
tioned him simply as a Scheduled Caste and the other mentioned that he 
belongs to Scheduled Caste but converted to Buddhism in 1956. As a 
Buddhist, he is not entitled to get an appointment for the posts reserved for 
Scheduled Castcs. His case is still under examination. 

2.8. On being asked, the Committee have been informed that the 
appointing authorities in the C.P.W.O. ranged from the Executive Engineer 
to the Director-General of Works for various categories of posts. For 
Class I posts, appointing authority is the Ministry of Works and Housing 
on behalf of the President of India. 

2.9. Asked.to state the prQCedure followed for notifying the vacancies 
reserved for Scheduled Castes and Scheduled Tribes, it has been stated that 
in ease of Class 111 and IV posts, rcquisitioos are sent to the Employment 
Exchanges and if they failed to get candidates from there, then recognised 
alS.ociatioDS are approached. In the case of Stenographers, if required 
number of candidates are not available ~ Employment Exchangea, 
posls are advertised. The quaWic:ations prescnbed for the post of S ~ 
papher are matriculation. 01' equivalent with a minimum speed of 80 w.p.m. 
ID sborthand and 40 w.p.m. in typewriting in English or Hindi and S per-
cent mistakes are allowed. The procedure in this regard has been 
Jaid down by the Ministry of Home Affairs. 

2.10. As ~ the recruitment of Lower Oivision Clerks, etc., the 
Committee have been informed that the post of Lower Division Oert. 
'Steoosrapher, etc. are recruited through the Staff SelectiOD CommisaioD. 
Prior to 1973, the COnditiOD was that an L.D.C. might be recruited aDd 

~ 2 years' time 110 pass the typing test failing which he would not be 
aUowed to draw increment and confirmation would be postponed. Suble-
quently, it was decided tbat typing test would be a pre-quali1ication and 
before appointment, a candidate would have to pass the typing teat. In 
the case of C.P.W.O., Recruitment Rules of L.O.Cs. have not yet been 
amended. 

2.11. Asked to state as to bow Class IV employees were recruited in 
1975-76 when there was a ban on the recruitment of Class IV stIft, the 
Director General of Works have stated that these recruitments bave beea 
made on compassionate grounds to employ dependent lOllS of employees 
who died in harness. Such compassionate recruitmlDtl. have beea made 
when the famity of deceased are in a difficulty and there 15 DO Ole to maiatbe-
tain the family. In such circumstances, one of the ~  c:l. 
deceaRCd is given empJoymeitt in relaxation of age and educational quah8ea-
tioos as permisSible under the Rules. 
l-l40LSSn9 
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2.12. In regard to recruitment of chowkidars etc. there is a general 
ban on the direct recruitment as per orders issued in this regard by the 
Ministry of Finance in 1975. 

2.13 .. There is no post .of farrash in Regional Offices of the C.P.W.D. 
and dush.ng of tables, etc. IS done by peons. Sweepers are mostly engaged 
for c1eanmg fioors, etc . 

. 2.14. ~  ~  have been informed that on the Engineering side, 
dIrect recrwtment IS made at the level of Assistant Engineers and Assistant 
Executiye Engineers. These categories of posts are filled up by recruitment 

~ !he U.P.S.C. Junior Engineers are recruited direct.!>' through 
exammation held by the C.P.W.D. In the case of Horticulture Department, 
Section Officer (Hort.) are recruited directly through the Employment 
Exchanges and Assistant Directors of Horticulture are recruited through 
the U.P.S.C. 

2.15. In the case of Architectural staff, the direct recrtIitment of Archi-
tectural Assistants is done through the Employment Exchange and in the 
case of Assistant Architects and Deputy Architects, it is done through the 
U.P.S.C. 

2.16. Draftsmen Grade III are also being directly recruited through the 
Employment Exchange. 

2.17. In regard to recruitment of Junior Engineer (Group C posts), the 
Committee have been informed, during the course of evidence, that an All 
India Competitive examination is conducted by the C.P.W.D. at various 
centres all over the country. The Centres are at place6 where Regional 
Offices exist viz. Bombay, Delhi, Madras, Calcutta, Kanpur, Trivandrum, 
Gauhati, Bangalore, Hyderabad, Chandigarh, Srinagar, Patna, Bhopal, 
Bhubaneshwar and Ahmedabad. Advertisements and forms are sent to 
the Superintending Engineers all over the country. 

2.18. When suggested during the course of evidence that instead of 
having an All India eumination, the examination should be held in various 
Regions so as to attract more candidates from tribal belts, the Director" 
General of Works stated that "we will open more centres". Previously. 
the recruitment of Junior Engineers was made by the Superintending Engi-
neer (Coordination) on the basis of getting candidates from the Employ-
ment Exchanges. 

2.19. There is no screening of applications and the persons who fuUil 
minimum qualifications, etc. are called to appear in the examination. The 
qualifying marks for passing the examination is 40 peT cent in the aggregate 
for general category candidates whereas it is 30 per cent for Scheduled Caste 
and Scheduled Tribe candidates. 

2.20. The Committee have been informed that the Liaison Officer is 
not associated with the screening of applications ,for recruitments as all 
those who fulfil the prescribed ~ and ~  the age limit are 
called for the test and 110 screening of applications is done in the C.P.W.D. 
lf however, the number of candidates received from the Employment ~ 
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change is less than the number of posts, the posts are then advcrtiscll and 
recognised associations of Scheduled Castes and Scheduled Trihes and the 
Commissioner for Scheduled Castes and Scheduled Trihes arc ;'Ibo informed. 
I n the Headquarters Office, such action had to be taken only once during the 
last three years in the case of Architectural Assistant. In that case, candi-
dates were not available even after advertisements. Enough candidates 
were otherwise available for other posts except for technical ones (includ-
ing stenographers). 

2.21. There are large category of work-charged staff like masons, etc· 
alld these posts arc filled up by direct recruitment. Recruitml·nt Rules for 
the work-charged staff had been made a long time back when there was no 
reservation for Scheduled Castes and Scheduled Tribes. ~  Rules arc 
now being revised with a view to make a provision for reservations, rela-
xation of age limit and other concessions admissiblcl to SchL'dukd Cat.tes 
and Scheduled Tribe!. in accordance with the (lrders issued by the Govern-
ment of India from time to time in this regard, 

1.22. The Committee note the procedure being followed by the C.P.W.D. 
for recraitment of personnel to man various categories of posts under their 
control. The Committee would like tile C.P.W.O. to consider what farther 
relaxations in standards could be gh.-en to Scheduled Castes and Scheduled 
Tribes at die time of examination/interview/recruitment 50 as to augment 
their intake in the services of the C.P.W.O. 

2.23. The Committee ~  that with a view to giving wider publicity 
to reserved vacancies and exploring possibility of securing more candidates, 
the C.P.W.D. should also intimate the reserved vacancies to tbe Director of 
Scheduled Caste/Scheduled Tribe Welfare or Director of Social Welfue in 
the State/Union Territory concerned 85 laid down in Uepartment of Per-
sonnel lind Administrative Reforms O.M. No. 36034:2/78-ESTf(SCT), 
dated the 24th February. 1978. The Committee also desire Ihat copies of 
all advertisements issued ~ the c.r.w.o. should invariably be sent to the 
local Scheduled Caste and Scheduled Tribe M.L.As. and M.Ps. as ~  as to 
the Members of the COlDDlitke on the Welfare of Scheduled Ca4ltes and 
Scheduled Tribes su that tlley may also sponsor suitable Scheduled Caste 
and Scheduled Tribe candidates for employment in the C.r.lV.D. 11ae 
Committee further ~  that if adequate number of Sclleduled Caste and 
Scheduled Tribe candidates are not avanable in any particular area, copies 
of all such notices should also be sent to the Emp)o}ment EuhanJees of the 
adjoining areas so as to attract maximum number of Scheduled Caste and 
Scheduled Tribe candidates for appointment to the posts in the C.P.W.O. 

2.24. The Committee are not sure whether the C.P.W.D. eommuuleate 
the reasons for rejection of Scheduled Caste aDd Scheduled Tribe clllldidates 
sponsored by the Employment EXChaDges ~  specific: orden bave 
been issued bv the Government of India in this reJlllrd. The Committee 
would streSli tbat specific reasons for rejection of Scbeduled Caste .1Id 
Scheduled Tribe candidates who ban been sponsored by the EmployJMnt 
Exdaallps should im"ariablv be communicated to the Employment EX-

~  Ia order to enahle them to sponsor in future the right type 01 Selle-
~  Cale and Scbeduled Tribe candidates. 
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2.25. The Committcc note th:l' tbe fl'CI'uitmcllt of .'unior Ellt=ineers is 
made through 1111 All Indiu ClIlIll)elilin! EXllmiliution conducted by tile 
c.p.w.n. In order to ~  more Scheduled Caslc and Scheduled Tribe 
candidates, 'he Ilirector Gellcml of Works, during the course of nidence, 
have agreed to open morc sllch ccAlres ~  where 'here is concentra-
tion of Scheduled Caste and Sdlcdulcd Trihe pOllUlation. The Committec 
would like to be apprised of th(' finnl decision .oken in the motter. 

B. Concessions and Relaxations 

:!.26. Thc Committee have been informl'd that ill grades where recruit-
ment ~ made through open competitive examination, usual fee concessions 
and agc relaxations arc given to Scheduled Castc and Schedu1cd Tribc 
eandida!cs a_t the time of recruitment/written examination/interview as pro-
vided in thc rules. 

2.27. Thc following eonccssions are given to Scheduled Caste and 
Schedulcd Tribe candidates for appcaring in departmental cxaminations 
conducted hy the Central Public Works Departm.cnt.-

(i) Upto 10 marks are added to m-llrks obtained by the Scheduled 
Caste and Scheduled Tribe candidates in any of I.hc departmen-
tal tests conducted by the C.P.W.D. so as to brinJ!; them within 
the zone of selection for higher post. 

(ii) In the cases of Scheduled Caste and Scheduled Tribe candi-
dates whose confidential records are not upto the mark, the 
Confidential Reports are assessed on a ~  relaxed stan-
dard in accordancc with the-instructions laid down in the 
Ministry of Home Affairs a.M. No. 111158-RPS, dated the 
17th August, 1958. It has further been decided that where 
the competent authority is Superintending Engineer and a 
particular Scheduled Caste Of Scheduled Tribe candidate is 
proposed to be overlook cd , confidential rcports on him should 
be assessed on relaxed standard by the Chief Engineer, 
C.P.W.D. 

2.28. Asked to state the number and percentage of Scheduled Caste 
and Scheduled Tribe candidates who had qualified under the relaXed stan-
dards during the last three years, the Committee have been supplied with 
a written statement showing the number of candidates who appeared in 
various departmental examinations during the last three years and the num-
ber and percentage of Scheduled Castes and Scheduled Tribes who qualified 
under relaxed standards which is at Appendix I. 

2.29. During the course of  evidence, the Committee have been inform-
ed that departmental examinations for promotion to the grade of Junior 
Engineers were held in the years 1977 and 1978. All those candidates 
who were working as Draflo;men. Works Assistants, etc. and poaseuing 
diploma and experience of 3 years were allowed to appear against ~ 

per cent of vacancies of Junior Engineers reserved for Departmental candi-
dated from 1977. All the employees working in the Departmental were 
informed about the test. 27 candidates appeared in 1977 and 29 in 1978 
respectively. Out of those who appeared in 1977. one was Scheduled Caste 
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and he qualified in the. ~  In 1978, there was no Scheduled Caste candi-
date. the p:rcenbige Stheduled Castes and Scheduled Tribes promoted 
was 4 per cent in 1977 and nil in 1978. The Committee have also been 
informed that no Scheduled Caste or Scheduled Tribe candidate has boon 
withheld r debarred frOIn appcacing ~  the examinations. . 

2.30. The Colllltlitteehave scrutinised a number of notifications/re-
qui$,itions SC1\t. by ~  ~  to the Employment Exchanges ~
matmg vacancies to be flI1ed ill vaflOUS grades. The Committee have noted 
that in Bombay Circle I, no concessions/relaxations admissible to Schedul-
ed Castes and Scheduled Tribes had becn mentioned in the requisitions sent 
to the Employment Exchange. 

2.31. On being pointed out, by the Committee that in the Recruitment 
Rules, a provision had been nulde for tbe relaxation of upper age limit by 
3 years for the Scheduled Caste and Scheduled Tribe candidates in viola-
tion of standing instructions in this regard viz. that the maximum age limit 
prescribed for direct recruitment should be increased by five years in the 
case of candidates belonging !o Scheduled Castes and Scheduled Tribes, 
ihe Secretary, Ministry of Works and Housing has stated during evidence 
that instructions given in the Brochure on Reservation for Scheduled Castes 
and Scheduled Tribes in Serviccs superseded the old recruitment 
rules in actual application. It has also' been stated that Rec-
ruitment Rules for non-gazetted posts were framed in 1952 and for gazetted 
posts in ]955. The Recruitment Rules of Section Officer (Horticulture) 
were iss,ued in 1964 and it was mentioned therein that the upper age limit 
rclaxable in the case of candidates belonging to Scheduled Castes and 
Scheduled Tribes might be in accordance with the general orders issued in 
this regard by the Central Government from time to time. It has also been 
stated that in advertisements, actual number of years of relaxation were 
mentioned invariably. When asked. the Committee have been informed 
that the minimum age (or recruitment to Class I P!lSt is twenty-one. In 
reply to another queStion,. it bas been stated that a Saving aause has been 
introduced by the Department of Personnel & Administrative Reforms from 
1971 and Recruitment 1tules framed after 1911 contained that Saving 
Clause. 

1.32. The ~ duriag evidence bad the opportualty to smdiniIe 
a  a .......... ofaotUkadoas,<requisitions seat .by the ReKional 0ftIces to tile 
Employ.-nt J£xe-.. ,and bave 'ound tbat relautions/c:oneelllla. ... 
missibIe to SdJedaW Caste and Scbedulecl Tribe callClidates me BOt . .,.. .. 
mentiened iD the .requisltioas lleqt ttl the employment exc .... s. TIle COllI-
IIIittee coulder it· a -serloas lapse and ctIIIPhaslse dud .the Govel'llDlellt of 
India orders oa tile nbjtet are clear· and those should be metalHlly 
'oIIe",e'. 

2.33. The CcvnmiUee w""'" "'10 like tile C.P.W.o. to eDllliae die feui.. 
bUlly 01 ...... r liberaIIIiIII' CIIeIe ~  10 dIM there eoaN 
be areater iBtake of Sebecfaled Castes and Sdledaled TrIbes In their servke5 
in order to wipe out. tile shortfalls at the earliest. 

2.34. TIle CommiUee woold ~ ~  dlat ~  the ......... 
.....,. ., SdIetIaIed c.ItI8' aa ~ .. ~ ....... evea tile ..... 
saandardll are ut 8\' ...... to till tile ... ,... vtMltllIdee, die ......... II1II 
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authorities should select for appointment, the best amOlig the &:heduled 
Castes and &:heduled Tribes fulfilling the minimum educational qualifica-
tioBS, prescribed for pOits against an tlae resened vacancies and in-service 
trainiDg given to them to bring them to tbe requisite standard. In this con-
nection. the Committee would also recommend that the condition of pre-
vious experience for recraltment in the CPWD should be done away wifh 
so far as &:hednled Caste and &:beduled Tribes candidates are concerned. 

C. Maintenance of Rosters 

. 2.35. The Committee have been informcd that rosters for observing re-
servations are being maintained for eaeh category of posts for quite some 
years now and such rosters are submitted t') the Liaison Officer for inspec-
tion periodica!ly. A ~  showing the dates since when roskrs Jre 
being maintained in each Region of the C.P.W.D. is at Appcndix II. 
(page 92) 

2.36· The Committee have also been informed that though rosters are 
being maintained for different categories from the dates of application of 
reservation orders for Scheduled Castes and Scheduled Tribes, the rosters 
for the earlier period are 110t now available. Asked to state whether the 
rosters were being maintained initially. the Director-General of Works, 
in evidence, has s!ated:- ~ I 

"After 20 or 25 years. I cannot say whether they are maintained or 
not. All the officers who are there at present have been there for 
not more than 5 years ... 

2.37. With regard to the maintenance of rosters, the Committee have 
been informed that the Department of Personnel and Administrathe Re-
forms had given the revised reservations to be followed by Regions 'A', 
'B' and 'C of the C.P.W.D. on the basis of population of the States covered 
·by each of these Regions. These had since been communicated to the 
Regional Offices for implementation from 1-3-1979. 

2.38. During the course of evidence. the Committee have pointed out 
that when a Study Group of the Committee visited the Central Circle at 
Calcutta in September, t 978, rosters prior to 1970 were not available and 
it had been reported that they had been lost. The Study Group has de-
sired that necessary data should be compiled immediately and backlog be 
calculated from thet date the Central Cirele ~  Call::Utta came into existence. 
On that, the Director General of Works' has informed the Committee that 
the ~ has since been worked out on the basis of seniority by the 
concerned Superintending Engineet". 'The Committee have also been in-
formed in reply to a question that in Region 'B' in respect of Draftsman 
Grade II, reservation in promotion was enforced from ]973 and rosters 
are being maintained from that date. 

2.39 The Committee then pointed out that when a Study Group of the 
Committee visited. Madras in 1978. it has been informed thnt rosters for 
Madras Central Circle are being maintained ni the Bombay Circle, the 
Headquarters of Region 'C. .. 'r':",", 
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2.40. In reply to a question, in regard to the date of last inspection 
of rosters ~  out in Region 'A', the Conunittee have been informed 
that .actual ~  of rosters for Ministerial and Oass IV staff had been 
~  out 10 ~ ~  1978 but the date has not been put 
madvertently after slgntng the register by the Liaison Officer concerned 
who has checked it. . 

2.41. The Committee. ~  also taken the opportunity to examine 
some of the Rosters mamtamed! by the C.P.W.D. during the COurse of 
evidence with the representatives of the Ministry of Works and Housing 
and the C.P.W.O. The Committee have observed that the rosters are not 
being Ipaintained ~ accordance with the instructions issued by the De-
partment of Personnel and Administrative Reforms in this regard. In 
some rosters, wrong figures have been shown and dates of appointment 
have not been given. They are not even signed by Liaison' Officer concerned 
There are cuttings and some of the rosters appeared to have been pre-
pared in one day and in one handwriting. Cuttings, if any, should have 
been invariably attested and rosters should have been maintained on the 
pre.scribed proforma stitched in the form of register and not in loose shects 
which could: be changed at any time. In one of the rosters, it has not 
been made clear. how a non-Scheduled Caste was shown against a rcserved 
vacancy. 

2.42. The Director General of Works has since informed the Com-
mittee that as many of the rosters produced by the Regional Offices as well 
as the Central Office are not in good shape and good order, instructions 
have since been issued that the rosters' should be maintained in printed 
and bound form. 

2.43. The COmmittee are unhappy '0 note thal though rosten are beiDI 
maintained by the C.P. W.O. and its Regional Oftiees for dUlerent category 0' posts from the dates of application of resen-alion orders for SeWuled 
Castes sad Scheduled Tribes but rosters for tbe earUer periods are not avail-
able witb them. The Committee, daring the course of evidence, had takea 
tile opport'aaity 1/0 eumine some of the avallahle rosters maintained by 
various Regions of the C.P. W.O. and noticed that in some rosters, wroDg 
figures have beeD sbown aDd dates of appointments have also DO' beeD 
given. These have not even been signed by Liaison Officers coaceraed. 
There are cuttings and some of the rosters appear to have been prepared ill 
one day sad iD ODe hand writing. The Committee cannot but conclude that 
the rosten are not being maintained properly and iD accordance with the 
instructious Issued hy the Department of Penonnel and Administrative Re-
forms in this regard. Since the ros.ers maintained by the C.P.W.D. and Its 
Regional Oftices are neltber in good ~ nor in good orders, instructiolL41 
have since been issued that the rosters should be maintained in printed aDd 
bound form by all the offices 0' the C.P.W.O. The Committee cOlISlder it a 
serious lapse on ~  part of oflicers concerned aad would like that tills matter 
should be looked into tboroughly and report suhmitted 'o.he Committee. 
The Committee need hardly stress that rosten are the oDly mechanism 
through whleh a wd:b is kept on the proper placement of Scheduled Caste" 
and Scheduled Tribes in services alalost the vac:8ncies reserved for them. 
In fad they are kingpins on which the wbole system of lmplemena.tion of 
reservation orders rests and their proper maintenance keeps tile aathorities 
concerned informed of tbe representation of Sebedaled Castes and Sc:bedaled 
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Tribes at the variolu pobds ill diftereDt posts aDd tile shortfalls, if. oy, C&ll 
be detected ........... ,.. TIle COIIUDittet would, 'therefote, Deed hardly 
stress that rosters '-"d be properly IIlObltalDecl' by' the . c: ... W.O. iuad tIlese 
shoald be checked ..... rty Ity the competent aDtJaonbr· _ duly signed 
certificate of cllecks .. de thereon. Discrepaades noticed ~ the illSJ*-
don of rosten .sIIoald be redifted·lmmedlltely aa iIIso bro. to ~ ~ 
of die Head of the Department. . 

D. Promotions 

2.44. The detailed procedure in reganl to promotions to various posts 
in the Central Public Works Department has been given in para 2.1 of this 
Report. 

2.45. Asked to state the detailed pmceciure followed in the C.P.W.D. 
for promotion on the basis of (i) seniority sut1ject tb ~ eM 6y 
selection, separately, the Comnlittee have been"informed is ~ ~ 

, ". . ' . 

(I) Seniority subject to fitness: 

Two separate lists of eligible officers are drawn up by the Departmental 
Promotion Committee. The first list will be for the nOD-reserved category 
and the second list for the reserved category. The number of vacancies 
reserved for Scheduled Castes and Scheduled Tribes will be determined on 
the basis of the roster and all those peIS.OD.Sin the seniority list who are 
found fit to be promoted to the ~  rosorvation arc J"equired to be made. 
win be included in the select list. Tberetafter. tlleac two lists are merged 
into a combined select lists in which the -.me. rI. all &elected offit:en, general 
8.'! well as those belonging to Scheduled Castes and Scheduled '1' .... , .. 
arranged in the order of their inter se seniority in the origin seniority list 
of the category or grade from which the promotion is beiDg made. In any 
Scheduled Caste or Scheduled Tribe candidate is available within five times 
the zone of consideration, he is promoted. -

(II) Selection: 

The Departmental Promotion Committee decides the field of selection 
i.e. the number of eligihle officers to be considered for inclusion in the panel. 
Generally. the field of choice is five times the numbell of vacancies expected 
to be filled within a year. In the first instance, theJ bcpartmental Promotion 
Committee excludes aU thosC1 Officers considered ~ unfit.fOf prOQlQtion anI,! 
for the rest, the Departmental Promotion Committee grades.,thCCP ,.iO.tQ ,.three-
distinct ~  viz. "Outstanding", "Very Good" and ~ ~ ,.on, the 
basis of their merit as determined ~  records of service. There-
attu, the Departmental Promotion Cooimiuee draw. up a paDOI to ·the extent 
necessary by placing thel names ofGUtltandinr offioen in the 0RIer of their 
inter se seniority followed by officers of the other two attcgorios itl the 
same way. 

2.46. The inter se seniority of OfIicerswithin each ~  ~ kept in 
tact. In the case of Scheduled CaIt.e ,an4 ~ Trib& caodidates all 
those who are considered by the ~  Promotion Commi_ as fit 
for promotion are included in the PUId ~  the number of ~  
reserved fQr them. If any Scheduled C8steor Scheduled Tribe CUldldate 
comes up in the merit list on the basis of his grading of "OutstaDdiag" and 



"Very Good", he is included at til.: approprialc' plan: ill tit" pand anti to 
the ~  of. the shortfall th..: I.1thl.''-officers belonging to ~  communities 
arc mcluded m the panel subJl.'l.'L tl' their being found suitable lor promotion. 

2.-:17. Clarifying :tbout gradutil'lls. Ih..: C(lmmillce huv..: b,,:clI apprised 
tlla: the gradations, "Outstanding", "Very Good" and "Good" have betl' 

~  keeping in view thl.' rC4uircments of dlkicnt function in!! (11' ofli-
(;l'rS and anyone ~  rl.'cord ~ nut good. ~ not lit for PTllIlhlt'iltll and 
t;icrdml'. hy implicatioll . .efficiellcy would he alIac-ted if the ~  1\ Iw!>e 
reCc'nJ ie not good or II hose ~  i'; of a mi\l:(\ nature. ~ proT1lokd. it II ill 
alkd tIll' cllicicllcy of thl' JkP:iltll:":Ili. It W:h 1 ilL basis of thl' prl's,'nl pi'll-
ccuurc. oj ~  introtiuc(d in 19.'i!J ~  tllut fllr higher posb, \\,11I:rc\'l.'r 
Illed ~  required, persons of merit might get prl.'fl''-l'nee over thosl: '" hn haw 
!LSI> merit. But in thc llasc of Schedukd (<lea,; and Scheduled TnllL l'11l-

pll'\'l:C:; i!' thc)' arc within thL! 1.'.1I1C (If eomiLinalion they will 1I0t he ~

~  b)' .Iny pcrS\.ln of !!cneral category \\'ith heth:r gr<luillF to thl.l 
,':o;tcnt of reserved quota. Gradations had been primarily inlroducl:(\ wit.h 
~  vic":, 10 asscssing thc suitabilit) uf a person. In rcgard to the expression 
"c'(ll1SIStC:'" with the lllainten:lllce of efliciency". it ~ heen furthcr explained 
that a pcrS('1l who did not han' anYlhing against him on reeord will h,' pro-
mIlled to 1 he extent of reserved quota if by the position of his smi(H;t \ J.. 
I., due for promotion without hL'ing ~  bv ~ clsl'. l hl' 
rL!prcsL:llt:,:iIC of till' C.P.\V.D. further expl-.lincd the position in this ~  
~ f 01]1-,',.;: : 

"Supposing, we have got I (I vacancies to he filkd. Out 01 I D, four 
ill' reserved for Schedubl ~  and Sdleduk<.l ~ candidates, 
.ll: is ;J hypothetical o:amplL:. For J () ~  we will c()nskkr 
. ..,0 candidates ~ to the sl'niority. All these 50 "andidates 
:.:n: graded by the ~  Promotional C.ommittce and the 
grading will be oUb-tanding, wry good and good. Apinst 50 candi-
dilks. there arc only 11\ vacancies: mI(l four of them arc rcsl'rvcd 
~  Scheduled ~  and Scheduled T riocs, So, the first six people 
who arc having O1ltstanding grading will be put on the top of the 
L.t. But thl' other, having ~  ~  in the ~  

~  will not he hrought limIer the list. Supposing the Sclll'dllkll 
~ and Schcduled Tribe ~ arc h.lving very good and !!llt1d 

~  and they :Ire availahk. Then the four vacancies will go 
1{) them in preference to the ~  c:tndidatc<; who may be 
t>;:>':ing higher grading," 

2..1 g. A statement showing the number of ~ prlHfllltcd during 
lite pcri(>!' from 1973 to 11}77 is ,,1t Appcndh:,lIl 

?.49. '\,Ked to "tate the number of Schooulcd Caste and Sdl('dulc(l 
Trihc Pc"·,,:h promoted from L.D.C. to U.D.C. thl' Committel' haw been 
informqi th;.!t there was no promotion in 1975. In 1 97(i. out of ~ perc,o!l<" 
promo!cd. () were Scheduled Castes and ~ were Scheduled Tntx', and 
in 1977, ~  of I X ~ promoted. 3 w..:r..: S ~  ~ and 2 wac 
Schcdulcll Tritws, The selection of these ~ has heen mad(' nn 
three crituia l,jl 371% on ~ basis of seniority; (ii) 50':Y "y ~~ ~ th(' 

~ examination. and (iii) 12 J 0/, by selection. 

2,50, Thl' Cvrnmittcc have also been informed that. as per Recruitment 
Rules. 50 per cent posts of Stenographers (Grade III) h3ve heeo filll'd in 
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through Employment Exchanges and 50 per cent from departmental L.D.Cs. 
having a speed of 80 words per minute with minimum qualification of 
matriculation. In order to fill up the vacancies reserved for Scheduled 
Caste and Scheduled Tribe candidates in thc grade of Stenographers, instruc-
tions have since been issued to the Co-ordinating Superintending Engineers 
at Delhi to send the Scheduled Caste and Scheduled Tribe L.D.Cs. working 
in the C.P.W.D. for training in stenography in Hindi and English and 'after 
they are trained, they would be tested with relaxed standards and appointed 
as Stenographers in the C.P.W.D. 

2.51. The Committee have also enquired into the cases of promotion of 
Junior Engineers to the grade of Assistant Engineers. The Com-
mittee have been informed. that there are 1443 Assistant Engi-
neers in the C.P.W.D. Prior to 1972, there used to be 110 

ad hoc promotion. In 1913, when the dispute with regard to the mode of 
recruitment and seniority, etc. arose, the C.P.W.D. started making ad hoc 
promotions. From J 973 till date, 412 Assistant Engineers on Civil side 
and 136 on Electrical side have been promoted on ad hoc basis. In 1977, 
when the Rules for filling up of these posts were finalised, it was decided 
that 50 per cent of posts would be filled by promotion and 50 per cent by 
a limited Departmental Competitive Exam. At that time, the total number 
of vacancies in: the grade of Assistant Engillleers, Civil and Assistant Engi-
neers (Electrical) were assessed as 300 and 146 respectively. and on the 
recommendation of the Departmental Promotion Committee, 150 Assistant 
Engineers (Civil) were regularised and the remaining 150 posts were noti-
fied to the U.P.S.C. for holding a departmental examination. Tills year, 
200 vacancies have been anticipated and oul of that, 100 vacancies had 
been notified to the U.P.S.c. for holding a departmental examination and 
for the remaining 100 posts. Departmental Promotion ~  have 
considered the names but before the announcement of results of the Depart-
mental Promotion Committee, all the ad hoc Assistant Engineers had gone 
to the Court with the plea that their ad hoc appointments should be regu-
larised without having them considered by the Departmental Promotion 
Committee. 

2.52. It has also been stated that the reasons for ad hoc promotions 
were that as per Recruitment Rules framed in 1954, for promotion from 
Junior Engineer to Assistant Engineer. 50 per cent of posts would go to 
diploma-holders and 50 per cent to Gnlduate Engineers'. Some of the 
temporary Junior Engineers who are graduates and who have been promoted 
as Assistant Engineers, have gone to the Delhi High Court in a writ and 
the Delhi High court in itS Judgement on 5·11-1971 passed orders 
that this quota invalid in as much as the final approval of the De-
partment of Personnel and Administrative Reforms had not been taken. 
The Court observed, that 100% posts were for promotion arid no ~  

quota should be given to GQlduate Engineers although Graduate EnglDeers 
had claimed such a quota separately. 'The Department of Personnel and 
Administrative Reforms when approached stated that there should be a limit-
ed examination and 50 per cent posts should be filled by departmental 
examination and 50 per cent by promotion. It toolc about 3 years to decide 
the case and in 1977, the Rules were notified. While regularising 150 
vacancies 750 candidates were considered and selection was made out of 
them. 
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~ ~ ~ orders have. also been made applicable and out of 150 
AsslSlant Engmeers rcgulanscd, 24 Scheduled C-aste Assistant Engineers 
have also been regularisad. There was no Scheduled Tribe candidate 
available within the zone of consideration. Eight Scheduled Castc Ofticers 
and one Scheduled Tribe Oflicer have not be.:n rcgularised as they have 
n·)t been found fit. for promotion on a regular basis. Although for the 
unreserved ~  only persons with outstanding and vCly good 
reports wera Included but Scheduled Castc and Scheduled Tribe candi-
dater with good reports were included in the panel. 

2.53. When the Committee enquired as to why no Scheduled Caste or 
Scheduled Tribe candidate was promoted out of Assistant Engim:crs even 
though ] 1 posts were available. it has becn stated that for promotion from 
Assistant Engineer to Executive Engineer. ~ Graduate candidates with 
'Very Good' or 'Good' ~ are promoted. But the diploma-holders 
could be promoted as Executive Engineers only when the)' have out'ltand,ing 
reports. The reason as to why Engineers have not been promoted is 
because they are diploma-holders and not (,raduate Engineers. 

2.54. During the course of evidence, thL.! Committee also enquired 
about the avenues of promotion of Class IV staff. The Committee have 
bee:l informed in reply that 10 per cent posts arc reserved in the. L.D.C. 
Grade for educationally qualified Class IV staff in the Subordinate Offices 
of the C.P.W.D. and for r(!moving stagnation. selection grade will also be 
introduced in Class IV posts. Sweepers arc eligible for promotion to the 
posts of Sewerman which are filled 100 per l:L.!1I1 by promotion from the 
grade of Sweepers. 

2.SS. The Committee note the procedure being followed in the C.P. W.O. 
for filling up posts by promotion in various grades. The Coaunittee depre-
cate that during die years from 1973 to 1977, the percentage of promotions 
of Scheduled Caste and Scheduled Tribe employees was most-unsatisfac-
tory. In view of the fact that there are very few Scbeduled Castes and Sche-
duled Tribes in the biaher posts in the C.P.W.O •• the H~ would 
like the C.P. W.O. to explore suitable wa)'s and meaDS for affordinlC t;reater 
''Promotional, opportunities to Scheduled Caste and Scbeduled Tribe emplo-
·yees. 

2.S6. The Committee also stress that all abe posts reserved for Scheduled 
'Castes and Scheduled Tribes in the promotion quota sllould he 8d1u11Jy 
filled in by them. They suaest that in case the required .mber 01 Sche-
duled easies and Scheduled Tribes are not available In the eligibUity zone, 
they should be promoted either by ~  tbe edsting zone of considera-
tion or by having a separate zone of consideration for Scheduled Cute and 
Schedaled Tribe employees. 

1.57. 1be Committee have a fear that nlany II Scheduled Caste and 
Scheduled Tribe employee have been superseded in the C.P. W.O. in tile 
past. 1be Committee are, as a rule, agalllSt the supenasioa of any SeIIe-
duled Caste or Scheduled Tribe employee and desire that they should be 
promoted, notwithstanding their suitability for the post to whlcb IItey are 
'being promoted and then given in-service training to .... ke t_ better 
equipped for that post. 



2.58. Tile Committee also noh-that a large number of Junior Engineers 
have been promoted on ad hoc basis liS Assistant Engineers in the C.P.W.D. 
from the year J 97 J onwards and aU the ad hoc Assistant Engineers bave 
gone to the court with the plea that their ad boc appointments should be 
regularised without ~ them considered by the Departmental Promotion 
Committee. The Committee feel 'hut ad hoc promotions for the post of 
Assistant Engineers, Executive ~  etc. have done great injustice to 
~  Caste and Scheduled Tribe OUicers. This method has been re-
sorted to avoid to ~  benefits to Scheduled Caste/Scheduled Tribe om-
l':ers. if Ministry of Works :lnd ~  had any regards for 
constitutional provisions and some feeling (or Scheduled Caste and Sehe-
dul('J Tribe officers, due rcpresentation could have becn ginn to such om-
eers. 'l1te Committee strongly recommend thllt no ad-hoc promotions should 
he dOl1e and if this becomes inevitablc proper rel)resentation for Schedult·d 
Caste!> :!nd SchedUled Tribes should he given. 

F. Etqmtation 

2.5'). ThL: Committee have becn informed that a large 11t1l11b.:r of 
l'IllpIDyCCS working in the c.P. \\'. D. are sent on tkpUlal iOIl to ot her 
~  of the ~  of India, Public Undertakings, .:Ie. A 
statement showing the numher of employees, category-wise, sent 011 depu-
taticm hy the ('.P.W.D. to ~ vurious ~ during 
the pt'ril1c! from 1975 to 1977 and the number of Scheduled ~ and 
Schcdllied Tribes among them is at Appendix TV. 

2.(,0. During evidence, the Committe,", have  heen informed thaI, when-
ever. any Department ask the C.P.W.D. tll loan thc services of their 
cmployces, such requests arc circulated amongst their employees. Before 
the names of willing employees arl' forwarded to the borrowing depa,rtment, 
it is ensured that there is no case of vigilance JlCnding against such 
oflil'ers. If any case is ~  he is rotating on deputation, while sending 
an officer on deputation, his seniority is also taken into accollnt and final 
selection of candidates is made by the borrowing departments. 

2.61. The Committee then pointed out that although 14 Class I 
Ollierr!! of C.P.W.D. had been sent abroad for truining since 1975, nom: 
of them heJong;.:d to Scheduled Castes or Scheduled Tribes in spite of the 
fact that ~ Scheduled Caste and Scheduled Tribe cmployees had given 
their options, Similarly, not a single Scheduled Caste or Scheduled Tribe 
Junior Eogineer hus been sent on deputation abroad during the last three 

~  

2.()1. During evidence, th.: Director General of Works has explained 
Ihat for sending employees abroad on deputation. foreign Governments 
ask for persons with particlllar ljualifieations and experience. .Names 01 

~  fulfilling such qualifications and experience are called for and are 
sent mostly seniority-wise provided they are willing and no case of vigi' 
lance ~ pending against such persons. Final selections arc made by the 
foreign countries themselves. 

2.63. Asked to state whether ollieers worki.ng in the C.P.W:I? have 
beell attached t<, Emhassies abroad. it has been stated that the MllllStry of 
External Affairs ~  circulated a post recently and the C.P.W.D. had 



sponliOred names to that Minis!I),. rlil<ll sc;,diull was made by Ihe ~
try of External Affairs. 

2.04. As regards the posting (If ollicers 10 Ncpal, the Committee haH' 
becil inform-::d Ihat names arl.! called 'for in all eadfi .. "'S from the level of 
Superintending ~ to the Icvcl of Junior Engineers. The names of 
otllccrs who opt arc kept in the order of seniority and. as and when 
vacancies arisc, thcy arc posted on the basis of their seniority subjcct to 
the:r l>uitability. vigilance clearance and medical examination. If Scheduled 
CaSLe and Scheduled Tribe olliecrs have applied, their names arc also 
arrange<l in that order and they are also sponsored. They arc cntitled to 
draw all the allowances whieh thc Ministry 01 External Affairs sanction 
for thc starr posted to Nepal. 

2.(J5. Thc Commiltcc have also been informed thaI a Foreign Assign-
ments Cell also exist in the Department of Personnel and Administrativc' 
Reforms. Persons desiring to register their names in that Cell arc required 
to apply on a prescribed proforma and the registrations are made by that 
Department. 

2.66. Tbe Committee stress tbat while selecting persons for posl'! to be 
filled in by deputation or transfer in tbe C.P.W.D. and its Regional Officers, 
. a fair proportion of sucb posts should be filled in by employees belonging 
to Scheduled Castes and Scbeduled Tribes in accordance witb the instnac· 
tions contained in Department of  Personnel and Administrative Reforms 
O.M. No. 36012/7 /77.ESTT(SCT), dated tbe 21st January. 1978 in tbis 
regard. The Committee also feel tbat IJroper attention bas not been given 
for deputing Scbeduled Caste /Scbeduled Tribe officers abroad on some ex-
. cuse or otber and desire that instructions issued by Goverament of India in 
thi'! regard sbould be meticulously followed. 

F. Confirmations 

2.67. The Committee have been informed that reservation in confinna-
tion are followed in the C.P.W.D. and there is no case where Scheduled 
Castc...' or Scheduled Tribe employee has been supen,edcd by other 
employees. A statement showing the number of employees in various 
grades confirmed in the C.P.W.D. as on 1-1-1978 and the number of 
Scheduled Castes and Scheduled Tribes among them is given at Appendix 
V. 

2.68. In a note submitted to the Committee, it has been stated that in 
the C.P.W.D.. reservations for Scheduled Castes and Scheduled Tribes 
arc being followed at the time of ~ for all ~ in direct 
recruitment except in the case of those /posts which are filled III both hy 
direct recruitment and by promotion.. It is only in the lattcl' category that 
the reservations were not being observed before 19-3-1974 duc to mis-
interpretation of rules. It has since been rectified ~ ~ ~  ~
tion from the Department of Personnel and Admlllistrative Reforms U1 

~ regard. 

2.69 .. The Committee have also been informed that confirmation of 
.employees are made depending on the ~  o.f ~  post ... 
nach employee is, however. made ~  Immediately after the 



24 

completion of 3 years in savicc. It has also been stated that separate 
rosters for confirmation are being maintnined in the c.P.W.O. 

2.70. As regards the procedure followed for initiating confirmation, 
~ Director General of Works has stated that every year, the Ministry of 
Finance is being approached to accord sanction for permanent posts and, 
as and whl!n sanction is received. eligible incumbents are declared con-

~  according to seniority in servkc. 

2.71. When the Committee pointed out that rules of confirmation are 
not being followed in the cases of Junior Engineers and Assistant 
Engineers, inasmuch as that 3 Scheduled Castes and one Scheduled Tribe 
ha;le not been confirmed in the grade of Assistant Engineer although they 
are eligible for the same, the Director ~  of Works has stated that 
no Assist"nt Engineer has been confirmed for the last 4-5 years because of 
the cases which have been going on in the court. 

2.72. On enquiry as to why no Scheduled Caste or Scheduled Tribe 
Stenographcr (Grade III) has been confirmed during the period from 
1975 to 1977 in any Region of the C.P.W.D., the Director General of 
Works has stated, in reply, that in the category of Stenographers, al1 of 
them have already been confirmed and none is awaiting confirmation. 

2.73. The Committee are unhappy to note that the C.P.W.D. have not 
followed reservatioDs iD confirmation in certain categories of posts which are 
filled in both by direct  recruitment and by promotion till 19·3-1974 and 
dlis has since beeD rectified in consultation with tbe Department of Per· 
SODDeI and AdmiDistrative RefOl'lftS. 

The Committee fear that for want of confirmation certain Scbedllled 
Castes /Schednled Tribe oftlcers might bave been superseded in certain cate-
gories and this aspect needs thorough investigation. 

G. De-reservation 

2.74. The Committee have been informed that the prescribed instruc-
tions of the Department of Personnel and Administrative Refonns regard-
ing de-reservation and carry forward of vacancies are being followed in the 
C.P.W.D. A statement showing the posts dereserved in the C.P.W.D. 
during the period from 1973 to 1977 is at Appendix VI. 

2.75. During evidence, the Committee enquired why in 1976, 10 
posts of Assistant Executive Engineers in 1976 and 11 posts in 1977 
were de-reserved. In reply, it has been stated that the U.P.S.C. failed to 
recruit Scheduled Caste and Scheduled Tribe candidates against the said 
vacancies andt so de-reservation had to be resorted to and prior approval 
of tbe Department of Personnel and Administrative Refonns had been 
taken before resorting to do-reservation. The posts had, however, been 
carried forward to the subsequent year. • 

2.76. The CommlUee are distressed to note that quite • large number of' 
, posts have been dereserved in the c.p.w.n. under the plea that candidates 
. beionglill to Scheduled Castes and Scheduled Tribes lire not &vanable. TIle 
; CoIDIIIIittee are firmly of the view that vacancies reserved for Scheduled' 
\ Castes and Scheduled Tribes should In no case be de-reserved. 
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H. Departmental Recruitment/Promotion Committees 

2.77. Yn a written note submitted to the Committee, the particulars of 
Departmental Recruitment/Promotion Cqrnmittees, their composition and 
function have been stated to be as follows :-

PromotiollS 

Department/ 
Office 

1 

Category of 
Post 

2 ---... --.. ~ 

Dinx:torate Chief Architect 

General of Group 'A'. 
Works, CPWD 

Senior Architect. 

Architect Group 'A' 

Assistant 
Architect Group'S' 

Architectural 
Assistant (SO) 
(Group 'C') 

Director of 
Horticulture, 
Group 'A' 

Deputy Director 
of Horticulture 
Oroup 'A' 

Composition of Departmental 
Promotion Committee 

3 
._--------".-. ~

Member UPSC -Chairman 

Secretary of W &H -Member 
Ministry. 
Dinx:lor -Member 
General of Works. 

Member, UPSC -Chairman 
Joint Secretary, 
Ministry. -Member 
Dinx:tor General 
of Works. -Member 

MemberUPSC -Chairman 
Director General 
of Works -Member 
Deputy Secretary(EM) -Member 
Chief Architect CPWD -Member 

Dlractor of 
Administration 
-CPWD 

Director General 
of Works -Chairman 
Deputy Sccretary(EW) -Member 
Chief Architect -Member 
Director of 
Administration, 
CPWD -Member 

Director of 
Administration, 
CPWD -Chairman 

. 
Sr. Architect -Member 
Dy. Dir. of Admn. -Member 

MemberUPSC -OIabman 
Joint Secretary, 
Ministry of W&H -Member 
Direetor Oeocral 
of Works -Member 

Member, UPSC -OIalrman 
Joint Secretary, 
Ministry -Member 
Director Oeneral 
orWorb -Member 
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.----. ------------

fPROMOTlON 

3 

Director General 
of Works, 
Deputy Secretary (EW) 
Dir. of Admn. 

. ' J. Junior Ensineer Director Gcacral 
to 

Asstt. EnJineer 
of Works, CPWD 
Deputy Secretary, 
Ministry of Works, 
(nd Housing 

~  cPWD 
2. Al8tt. Executive Joint Secretary, 
Engineer to Ministry of 
Executive Engineer Works" Housina 

Director General 

3. Asst. Eqineer. 
to BxecutiYe 
BnlPnccr. 

4. Bxecudve 
EDlin., to 
Superintendin. 

~ 

5. Superintending 
EDaineer: .to 
Chief EDIineer 
(Level-D) 
Chief Engineer 
(LMI-m to 
auer BnJineer 
(LeveJ..1) 

6. OIier Engln., 
(l.eveI-I) to 
Director GeoeraJ 
ofWoro.· 

of Works 
Deputy" Secretary 
(EW) Ministry of 
Works &.Housinl 
Member/Chairman 
UPSC 
Joint Secretary 
(Worb) ",ipistry 

01. Works " Housin. 
Director GcncraJ 
of Works, CPWD 
Dy. Secretary (EW) 

Ministry of Works 
and HoUlinl 
, Mcmber/OJairman 
UPSC 
Joint Secretary, 
(Works), Ministry 

of Works " Housina 
Director General 
of Works, cPWD 
Member/Chairman 
UPSC 
Secretary, Ministry of 
Works" Housin. 
Director General 
ofWoro. 

Oaihnan UPSC 
Secretary in Silippiaa 
and Tran8port 
Secy, MiD ofWIrH 

-chairman 
-Member 
-Member 

-Chairman 

-Member 

-Member 

-Chairm"u 

-Member 

-Member 

-Chairman 

-Member 

-Member 

-Member 
-Chairmaa 

-Member 

-Member 
-CllainDaD 

-Member 
-Member 

--cba1rmaD 

-Member 
-Member 
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1 -----_.---3--------4"---

CONFIRMATION 

I. Assistant 
Engineer 

2. Assistant 
Executive 
Engineer 

3. Executive 
Engineer 

4. Superintending 
EllIineer 

S. Chief Engineer 
(Level I &. 11) 

Directorate General 
of Works 

Director General 
or Works 
Deputy Secretary, 
(EW), Ministry of 
Works &. Housing 
Director of 
Administration 
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2.78. The function of the Committee are to consider cases of prom()-
tions/confirmations etc. and the representatives of Scheduled Castes and 
Scheduled Tribes are included in the Departmental Promotion Commit-
tees whenever available. 

2.79. During evidence, it has been stated that Departmental Promo-
tion Committees for Group °A' and 'B' posts do not have Scheduled Caste 
or Scheduled Tribe Officer as a member because no such officer of 
requisite status is available in the Ministry/Department. In case of 
Group 'C' and 'D' posts, a Scbeduled Caste Officer has been associated in 
the Departmental Promotion Committees held in the Central Head-
quarters office except in the last Departmental Promotion Committee. As 
regards Group 'B' posts, the Committee have been informed that the 
Departmental Promotion Committee consist of the Director General of 
WOl'ks, Director (Adnm.) and a Deputy Secretary from the Ministry of 
Works & Housing. The composition of the Departmental Promotion 
Committees has been prescribed by the Department of Personnel and 
Administrative Reforms and any change in the composition of Depart-
mcntul Promotion Committees is to be made with thell" prior consent. 

2.80. The Committee regret to note that the position .. regards 8I8OCia-
tion of a Scheduled Caste /Scbeduled Tribe member in various Departmental 
RecrallDlent Promotion Committees botIl at the Headquarters aDd other 
oftices of C.P.W.D. is not satisfactory. The Committee need lumtly stress 
the desirabUlty of including a Scheduled Cute or Scheduled Tribe officer in 
the various DepartmeDtal Recruitment/Promotion Committees cODstitalJed 
by the C.P.W.D. so as to instil confidence in the Scheduled Caste aad Sche-
duled Tribe employees and for that purpose, if necessary, the composition 
of DepadJBeatal Recruitment /PrODIotion Committees may be enlarged. In 
case a Scheduled Caste or Schedaled Tribe ofticer 01 tile required status is 
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... ftlllllble I. tile C.P. W.D. for tile (NII'P08e, • SdIedaIed c.te or StIle-
dilled Tribe oftIeer Itoa aaotIaer DepartJDeDI 01 die CellInI/StIle Go ..... 
... .... Id lavarlablybe aociated wltIIlIICh Dep ..... ataI ~  
rr...MIoB Connalttees. 

I. Wcn-clwpd .... aaster roll .... 

2.81. In a written statement furnished to the Committee the Comit-
tee ~  been informed that the strength of work-cbarged std in various 
categones employed by the C.P.W.D. is stated to be al under:-

MaiD- CoDl- Scheclu1ed Scheduled 
tenanco tructiOll Cutes Tri1IeI 

I. Blel*ical cateaories 8060 276 810 130 

2. Ciftl Cateaories 5258 68 1323 153 

3. Horticulture cateaories 2365 785 

4. Common cateaories . 293 120 24 4 

S. Welled out cateaoritl 9 

6. Un-recopised catetories 29 14 6 

7. Traaalerred cateaoriee 259 68 52 

1.82. The strength of work -charged staff, zone-wise, is stated to be as 
under :-

MaintenallCe Construction Total 

New Delhi Zone 6104 6104 

Northern Zone 2607 II 2611 

Food Zone 1357 9 1366 

Delbi Administration Zone 1039 1039 

Eastern Zone 2688 16 2704 

South Western Zone 2241 5 2246 

Nepal 237 50S 742 

2.83. The Committee have also been informed that there are two types 
of staff mostly employed by the C.P.W.D. and the first category is work-
charged staff who are more or less continuous and second category is 
daily rated staff on muster roll for short period for specific urgent work. 
No guidelines have been issued to provide reservations for daily-rated staff 
as they are required for urgent work at short notice and it is difficult to get 
Scheduled Caste and Scheduled Tribe persons at short notice. All posta or 
work-charged establishment are filled in by direct recruitment through 
Employment Exchange or by promotions as laid down in a year in die 
Recruitment Rules. The daily-rated workers (muster roll staff). are not 
normally engaged beyond 200 days and they . are not cOllSlItered for 
regular absorption in the work-cbarged establishment and they arc also 
spooaored by the Employment Exchanges. 
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2.84. In regard to reservations in the work-charged categories, there 
has been some confusion on account of recruitments being made at one 
level and the confirmations being made at the zonal level. A Committee 
has since been constituted by the C.P.W.D. to go into this matter and 
devise means by which reservations at the time of recruitment as well as 
confirmations could be attended to at one place. The Committee has 
since given its suggestions/recommendations which are being examined by 
the C.P.W.D. authorities. 

1.85. The Committee note that the recruitment of work-charged staff in 
C.P.W.O. is made at one level and the confirmation is made at the zonal 
level. The Committee further note tbat a Committee appointed by the 
C.P.W.O. to devi.<ie means by which reservations at the time of recruitment 
as well as confirmations could be attended to at one place, has since submit-
ted its recommendations which are under examination. The Committee 
would like to be apprised of the decision taken in this ~  and they hope 
that the anomalies created in the matter of applying reservation orders at 
the time of recruitment and confirmations done at dilfercnt levels ban 
since been redified. 

1.86. The Commiftee also  note that daily-rated staff in the C.P.W.O. is 
recruited on muster roU for short period for specific ulllent work and no 
reservation for Scheduled Caste and Scheduled Tribe persons is made in 
such cases. The Committee desire that the principle of reservation for Sche-
duled Caste and Scheduled Tribe should be suitably applied to the maxi-
mDDl extent possible in such recruitments also. 

J. Exchange of Vacancit!f; reserved for Scheduled Castes and Scheduled 
Tribes 

2.87. The Committee have heen informed that vacancies reserved for 
Scheduled Castes and Scheduled Tribes and not filled by Scheduled Caste 
and Scheduled Tribe candidates for want of suitable candidates and are 
carried forward to three years of recruitment. In the third year, the vacan-
cies are changed inter se (Lc. between Scheduled Caste and Scheduled 
Tribe candidates). If after, the third year, no suitable candidate is avail-
able, the vacancies carried forward arc treated as having lapsed. 

2.88. Only two posts reserved for Scheduled Tribes in the category of 
Assistant Executive Engineer have been filled by Scheduled Castes in 1975. 
In Region A, three V.D.Cs. in 1975 and one in 1977 belonging to Sche-
duled Castes were promoted as Head Clerks against the vacancies meant 
for Scheduled Tribes by  exchange. In Regions Band C, no such exchanges 
have been made during the last five years. 

2.89. During evidence, when the Committee drew the attention of the 
representative of the Ministry of Works and Housing to-the fact that in the 
case of recruitment of Assistant Architect in 1976, there were four posts 
and one post reserved for Scheduled Tribe has been adjusted and had ~  

to a Scheduled Caste without the post being carried forward. the Committee 
have been informed that the exehange has been made by the U.P.S.C. and 
the appointment has also been made on the recommendation of the U.P.S.C. 
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290. The Committee feel that ordiaaril)' vacancies reserved for Sche-
dulcd Castes and Scheduled Tribes should be filled in by the candidates 
belonging to the respective communities only so that' the need to fill in the 
vacancies reserved for Scheduled Castes and Scheduled Tribes alld vice-versa 
at the end of the third year of carry-forward of vacancies is obviated. The 
Committee would, therefore, suggest that all possible efforts should be made 
by the Central Public Works Department to find Scheduled Caste and Sche-
duled Trihe candidates for all the posts rese,rved for them. If, however, 
such candidates are not available to fill all the reserved posts. then the eX-
cbange of l'8cancies should be resorted to in the very ftrst ycar. 



CHAPTER In . 

STAFF STRENGTH AND SHORTFALLS 

A. s..-StreagtIl aad Shortfalls 
3.1. A statement showing the various categories of posts inc1uded in 

Group. 'A', 'B', 'C' and '0' together with their scales of pay in the C.P-.W.D. 
is at Appendix VII. 

3.2. Another statement showing the number of employees in various 
categories of posts, the number of Scheduled Castes and Scheduled Tribes 
among them and the number of Scheduled Castes and Scheduled Tribes con-
firmed among them in the C.P.W.D. and its Regional Offices, as on 
1-1-1978, is at Appendix VIII. 

3.3. The details of backlog in recruitment/promotion/confirmation in 
each category in the C.P.W.O. and its Regional Offices during the period 
from 1973 to )977 is at Appendix IX. 

3.4. The Committee have been informed that there are about 65 
Superintending Engineers in C.P.W.D. and each Superintending Engineer 
has about five Executive Engineers under him. Each Executive Engineer 
has about 60 employees under him. There are about 16,819 work-
charged staff in C.P.W.O. out of which 3,000 are Scheduled Castes and 
289 are Scheduled Tribes i.e. 18 per cent and 1.8 per cent respectively. 

3.5. The Committee have also been informed that the shortfall exist in 
the following categories of posts in the C.P.W.O. :-

Group 'A': Assistant Executive Engineers. 

Group 'B': Assistant Engineers (Civil & Electrical). 

Group 'C': Architectural Assistants, Junior Engineers (Civil) and 
Junior Engineers (Electrical) and Chief Estimator. 

There is also shortfall in the following categories in Regional Offices of 
the C.P.W.O. :-

Head Clerks, UDCs, LDCs, Stenographers, Peons, Chowkidars and 
Oraftsman Grade III. 

3.6. The main reason for the shortfall of Scheduled Caste and Sche-
duled Tribe candidates is due to non-availability of suitable candidates 
belonging to these communities at the time of recruitment and also 
at the time of promotion. A proposal for the ~ up of a Training 
Institute in the C.P.W.O. has been submitted to the Planning Commission 
and if the Training Institute is established, it would be possible for the 
C.P.W.O. to take Scheduled Caste and Scheduled Tribe candidates who are 
educationally qualified but who do Dot come within the merit list and train 
them so as to fill the vacancies reserved for Scheduled Castes and Scheduled 
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Tribes. The Committee have also been informed that whenever C.P W D 
has recruited caildidates through the Employment Exchanges they' ~ 
always specified the number of candidates they require from the Scheduled 
Castes and Scheduled Tribes. The Employment Exchanges have not been 
able ~ meet the. rc:quirements. There has also been no response from the 
recognISed asSOCIations whenever they are approached for sponsoring candi-
dates against the list of vacancies sent to them by the C.P.W.O. 

3.7. The CommiUee have also been informed that in case of direct 
recruitment, while notifying number of reserved vacancies for Scheduled 
Castes and Scheduled Tribes, the shortfall of previous years is taken into 
account and if the candidates are available, the deficit is wiped out. 

3.8. The available unutilised vacancies reserved for Scheduled Castes 
and Scheduled Tribes are also carried forward to subsequent recruitment 
years as per instructions issued by the Department of Personnel and 
Administrative Reforms in this regard. 

3.9. As regards the posts to be filled by promotion, the Committee have 
also been informed that there is a limited scope for special measures as only 
the persons who figure in the zone of consideration are considered for 
placing in the final select list. In such cases also, persons belonging to 
Scheduled Castes and Scheduled Tribes and figuring in the zone of consi-
deration are considered for promotion against the quota reserved for them 
notwithstanding the fact that such persons are not otherwise covered in the 
merit list. 

3.10. Asked to state the steps taken for'improving the situation, the 
Committee have been informed that at present recruitment of L.D.Cs. and 
Stenographers is being done through the Staff Selection Commission and 
they arc able to sponsor enough Scheduled Caste candidates for tbe pO,sts 
of L.D.C. However, they are unable to sponsor enough Scheduled Tribe 
..:andidates for the posts of L.D.C. and enough Scheduled Caste and Sche-
duled Tribe candidates for the ~ of Stenographers. Unless members 
of these communities arc available for these posts, the shortfall cannot be 

removed. 

3. 11. In order to fill the vacancies reserved for Schedulc:d ~  and 
Scheduled Tribes in the grade of stenographers. wh.ere ~  IS qUltc a ~  
hdcklog. the Committee have been informed. that ~  ~  ~  
heen issued to the Co-ordination Supcrintendms Ens.mceys at pclhl to sCr"d 
Scheduled Caste and Scheduled Tribe L.D.Cs. working In ~  ~  or 
training in stenography in Hindi and English ~  after their ~  ~  
may be tested with relaxed standards and appointed as stenograp ers 10 e 

C.P.W.D. 

3.12. In case of Peons, Chowkidars and. Draftsmen Grade ~  ~ ~~ 
hoped that enough candidates would be ~ through the:-~  to 
Exchanges, but ~ to the .ban on ~~ ~~ ~~  ':t ~  years. 
makc any substantial recruttment to t esc pas 

, th Com 'ttce have been informed that no 
3.13. In reply to a ~  . e t ~ S  Castes and Scheduled 

ad. hoc appointment/speclalh ~ during the last three years. 
Tflbes has been made by t e .. .  .  .  . 
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3.14. The Committee are distressed to note the representation of Scbe-
duled Castes and Scb4lu1ed Tribes in almost all categories of posts in the 
C.P.W.D. is far below the quotas reserved for them. They regret to be 
informed that the main reason for not filling the vacancies reserved for 
Schelcluled Castes and Scuduled Tribes is the non-availability of suitable 
candidates belonging to these communities. The Committee feel that there 
is no dearth of suitable Scheduled Caste and Scheduled ~ candidates. 
There are instances when the candidate qualifying lind appearing in the 
select list preparf.d by the UI·SC for Group 'A' posts remained unemployed. 
As such the argument advanced by the Ministry of Works and Housing/ 
C.P.W.D. is not tenable. The Co .. mittee deplore that no serious efforts 
worth the lUlJIIe have ber-II made by the Millistry of Works & Housing and 
the C.P.W.O. to fill in all the reserved posts by Scheduled Castes and Sche-
duled Tribes as is evident from the arguments advanced by their represen-
tatives during evidence. In the circumstances, the Committee cannot but 
conclude that extent orders on the subject are neither being followed in letter 
and I'pirit by the appointinK aut,lorities of the C.P.W.O. nor adequate atten-
tion is being paid to Improve the situation. The Committee are convinced 
that unless concerned efforts are made by the c.p.w.n., the shortfall in the 
representation .. of Scheduled Castes and Scheduled Tribes cannot be wiped 
out. The Committee, therefore, ~ that the reservation orders should 
be rigidly followed so that all the reserved vacancies for Scheduled Castes 
and Scheduled Tribes are actually filled ill by them and shortfalls are obli-
terated within a period of one year. The Committee suggest that special 
recruibnent to recruit Scheduled Caste and SchtSduled Tribe candidates only 
against the reserved vacancies in various categories of posts should imme-
diately be resorted to. The Committ(le would also like the Ministry of 
Works & Housing and the C.P.W.O. to consider whether a Scheduled Castel 
Tribe candidate could not be appointed on the basis of the minimum educa-
tional qualifications required for the post and then given in-service training 
to make him suitable for that post. 

It has also been admitted during evidence that there is likely to be a 
huge backlog in promotions/confirmations etc. which has been promised 
.. be cleared soon. The Committee hope that a sincere efforf would be 
made to clear this backlog. It is also not clear whether the reservation has 
been made in accordance with the rules as records for the earlier periods 
are not available. The Committee strongly recommend that the number 
of posts required to be reserved should be worked out on the basis of 
strength and backlog if any, should be cleared. 

The Committee further recommend that in order to ensure compliance 
of the above, a mini CeU headed by senior officers well versed in establish-
ment matters be set up for a specific duration to work out the details on 
the basis of which tile backlog should be ~  up for clearance by methods 
suaested by that cell. 

B. Training facilities for Scheduled Caste and Schedule4 Tribe Employees 

3.15. It has been stated in written note furnished to the Committee that 
there is at present no training arrangement for training of fresh recruits 
including. Scheduled ('.astes and Scheduled Tribes in the C.P.W.D. extept for 
Assistant Engineers and Junior Engineers. There is also no in-service train-
ing programme intended for Scheduled Castes and Scheduled Tribes. The 
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in-service training which is at present given is very limited and only solne 
refresher courses arc being organised. These refresher courses do 110t 

Improve the chances of selection to the higher categories of post'i in the 
C.P.W.D. 

3.] 6. During evidence, the Committee have been informed that there 
is ~ .smalJ training centre which is run by the c.P.W.O. at New Delhi for 
Irammg of officers as well as certain categories of Craftsmen. As it is a 
small organisation, a proposal for ~  up of a full-fledged training Insti-
tUll' in New Delhi with two regional centres--one at Calcutta and other at 
Bombay to meet the training requirement of the C.P.W.O. is at present 
under examination of the Planning Commission. It will give training not 
only to officers but also to Craftsmen on the civil as well as on the electrical 
and mechanical side. 

3.17. During evidence, the Committee have been informed that 14 
Class I Officers of C.P.W.O. have been sent abroad for traininJ!; since J975 
hut none of them belongs to Scheduled Castes and Scheduled Tribes. The 
Committee have also been  informed that under a scheme of the Mini!ltry of 
Home Affairs for training abroad of Scheduled Castes and Scheduled ~ 

and Backward Classes, three officers of the C.P.W.O. working in the 
Architectural side have been sent abroad and they have since returned afler 
undertaking necessary training. 

3.18 The C.ommittee fail to understand wby not a single Scheduled 
Caste/Scheduled Tribe Officer was sent for training abroad out of 14 Class I 
Officer sent for training abroad since 1975, when such offlcers were avail-
ahle in the Department. This indicates lack of slncerety on the part of 
Ministry /CPWD to sent Scheduled Caste and Scheduled Tribe Ollicers on 
training abroad. The Committee ~  re,:ommend that Scheduled 
Caste/Sc.eduled Tribe Officers should also be imparted ~ abroad. 

The Commit&e note that due to ~  of reSOUR.'es, the C.P. W.D. 
has not been able to meet its ~ needs and tbe proposal to Ht 
lip a f11114ed&e4 TrIllniDg IDstitate in New DelId with two regional 
centres, nne at Calcutta and the otber at Bombay, is at present 
IUlder "",1_atl08 of the P1lUUling Commission. The Committee bope 
that decision in tbe matter would be taken early so tb. Scheduled Castes 
and Scbeduled Tribes at various levels could be deputed in larger numbers 
for training. The Commiftee alio desire that while deputing officei'll to 
attend Seminars and Conferences and also to various training programmes 
in India or abroad, preference sbould be Kinn to Scheduled Caste and 
Scheduled Tribe ofticers in accordaace witb the instructions Issued by the 
Department of Personnel and Administrative Reforms in this reprd as It 
would enable them to broaden their outlook and also to build up specialised 
knowledge. 

C. Annual StatemeDts 

3.1 9. Under the instructions issued by the Department of Personnel 
and Administrative Reforms, two statements, one showing the total number 
of Government servants in the C.P.W.O. and the number of Scheduled 
Castes and Scheduled Tribes among..o;t them as on lst January of a year and 
the other showing the particulars of recruitment made, during the calendar 
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year. and the numbers filled by Scheduled Castes and Scheduled Tribes are 
required to be sent to that Department by the 31 st March every year. 

3.20. The Committee have been informed that the annual statements for 
the years 1977 ~  1978 were sent by the C.P.W.D. to the Ministry of 
Works and Housing on 18-5-1977 and 18-2-1978 respectively. The Minis-
try of Works and Housing, after consolidating these statements for all orga-

~  un.der them, sent them to the Department of Personnel and 
AdmlDlStrative Reforms and also to the Commissioner for Scheduled Castes 
and Scheduled Tribes. These statements for the year ] 977 were sent by 
the Ministry of Works and Housing to the Department of Personnel and 
Administrative ~  etc. on 16-4-1978. 

3.21. During evidence, the representative of the Department of Per-
sonnel and Administrative Reforms has informed the Committee that they 
have not made any comments on these statements as the percentages of 
Scheduled Castes and Scheduled Tribes are comparable to the All India 
figure of last year. 

3.22. As regards annual statements, Secretary, Ministry of Works & 
Housing while suggesting that these statements should be more exhau5tive, 
stated as under :-

"We suggested that it should he more detailed, showing the appo:nt-
ments made at certain levels." 

3.23. The Committee not that the prescribed annual ~  regard-
ing representation of Schednled Castes and Scheduled Tribes in the services 
of c.p.w.n. for the year 1977 were sent by the Ministry of Works & Hous-
ing to the Department of Personnel and Administrative Reforms on the 16th 
April, 1978 although these statements should have been sent latest by the 
31st March, 1978. The Committee would like the Ministry of Works and 
Housing to ensure that, in future, these statements are compUed on the 
prescribed forms and submitted by all organisations under them as soon 
88 after the 1st January of the ~ year and latest by the 1st March 
of that year IS laid down in the Department of Personnel and Administra-
tive Re;orms O.M. No. 17/3j70-ESTT(SCT) dated the lst January, 1972 
so that the statements are submitted to the Decartment of Personnel and 
Administrative Refonns in tbne. Tbe Comm ttft consider the proper 
compUation of returns and their timely submission to the concemed autho-
rities very important as these retarns  are the only mechanism by wbich 
proper implementation of reservation orders in favour of Scheduled Castes 
and Schednled Tribes can be watched. The Committee, therefore, need 
hardly elnphasise that there should be no laxity in the proper compilation 
and timely submission of these retarlls. ~ 

3.24. The Committee would also like to sUMest that these annual 
statemed on receipt by the MiDistry of Works & HOIISillR should be criti-
cally examined and analysed so that prompt -aad etfdve .... res are 
tabn to remove the deficiencies noticed. 
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3.25. De Committee would farther like to be apprised of tile decision 
takea on the sugestions made by the Ministry of Works and HOlISlq to 
Improve upon the proform prescribed by the Department 01 Personae •. 
aad Administrative Reforms for submis6ion of annual statements with re-
gard to representation and intake of Scheduled Castes and Scheduled Tribes 
in the services of varions Ministries/Departments of the Government of 
India. 



CHAPTER IV 

MISCELLANEOUS 

A. Redressal of Grievances and complaints of Scheduled Caste lind 
Scheduled Tribe employees 

4: 1; In a note submitted to the Committee, the Ministry of Works and 
H?UslOg have stated ~  there is no special machinery for attending to the 
grievances and complaints from Scheduled Caste and Scheduled Tribe 
employees. However, in the Department, there are committees known as 
"Hard Case Committees" which examine the complaints from all the 
~~  including those belonging to Scheduled Castes and Scheduled 
frlbes. 

4.2. The Committee have cnquired whether applications of Scheduled 
Caste and Scheduled Tribe employees for outside posts are forwarded bv 
the C.P.W.D. without any hindrance and whether any complaint in th{'l 
regard has been received from the employees. In reply, it has been stated 
that subject to vigilance clearance in respect of officers and also their ful-
filling the eligibility criteria, applications of all employees are forwarded. 
There has been a complaint from one of the officers for not forwarding his 
application for outside post and his application could not be forwarded as 
!'ome vigilance casc was pending against him. 

4.3. The Committee have also been informed that complaint books are 
not kept in the otliccs of C.P.W.D. for registering complaints/representa-
tions by Scheduled Caste and Scheduled Tribe employees. 

4.4. The Committee are perturbed to find that complaint books bave not 
been kept in the offices of C.P.W.O. for ~  complaints/representa-
tions by the Scheduled Caste and Scheduled Tribe employees and would. 
tberefore, like to suggest that sepante registers for registering complaints/ 
representations received from the Scheduled Castes and Schecfuled Tribes 
should be maintained by the Personnel Sections of the C.P.W.O. key posts 
of which should be manned by Scbeduled Caste/Scheduled Tribe OIicers 
for effective implementation of various orders and clearing of back-logs. 
The Committee would also suggest that a precise procedure sbOilld be 
laid down by die C.P.W.O. to deal with such complaints/repre!leatations 
and that it sbould be ensured that sucb complaints/representations are 
attended to wltb utmost expedition. These registers slaould at least be 
cbecked quarterly by the concemed Ualson Ofticers during the COlll'8e of 
tbeir Inspection of officers under their control to ensure prompt disposal of 
complaints/representations received from the Scheduled Caste and Sclle-
duled Tribe employees and quarterly reports submitted to the Headqarters 
oftice of I.e C.P.W.O. for their Infqrmation. 

B. Award of petty contncts to Scheduled Castes and Scheduled Tribes 

4.5. The Committee have been informed in a note submitted to the 
Committee that petty contracts are awarded by the C.P.W.D. for the main-
tenance, repairs and other minor works. The Executive Engineer in Con-

3S 
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struction Division can award work orders upto Rs. 1 lakh and in Mainte-
~ Division upto Rs. 1.5 lakhs. The Executive Engineers and Assistant 

Engmeers have been empowered to call quotations before awarding the 
work order and the work is nomlally awarded on work orders to the per-
sons who quote the lowest rate. 

4.6. During evidence, "he Committee have  heen informed that no ins-
tructions have been issued by the C.P.W.D. to give preference to Scheduled 
Caste and Scheduled Tribe contractors in the award of petty contracts and 
concessions could be given to Schedulcd Caste and Scheduled Tribe persons 
if they fonn co-operatives. 

4.7. The Committee note that works in the C.P.W.O. are normally 
awarded on work orders upto Rs. one lakh in Construction Divisions and 
Rs. 1.5 lakhs in Maintenances Divisions of the C.P.W.O. and no preference 
is given to Scheduled Caste and Scheduled Tribe contractors in this regard. 
The Committee feel that, other things being equal, preference should be given 
to Scheduled Caste aod Scheduled Tribe contracion for the .. ward of such 
contracts. 

The Committee also desire that petty contracts upto a value of 
Rs. 10,000/. should only be allotted to Scheduled Caste and Scheduled 
Trlh persons on nomination basis and, if necessary, the rules may be 
amended accordingly. 

C'. Housing facilities 

4.8. In a note submitted to the Committee, the Committee have been in-
fonned that no separate housing facilities arc provided for Scheduled Caste 
and Scheduled Tribe employees of c.P.W.O. However, in the general pool 
accommodation controlled by the Directorate of Estlates, Ministry of Works 
and Housing, there is a reservation for Scheduled Caste' and Scheduled Tribe 
employees to the ~  of 5 per cent in types III and IV and 10 per cent 
in types I and II Government quarters. In Regional Offices,. there is" sepa-
rate accommodation for C.P.W.D. staff  at some places hut no reservation 
has been made for Scheduled Castc and Scheduled Tribe employees in the 
allobnent of these quarters. The quarters attached to C.P.W.D. Enquiry 
Offices are always allotted to the staff working in those Enquiry Offices. 

4.9. During evidence, the Committee have heen informed that loans for 
house-building purposes or for purpose of flats are given to all employees 
and no differential ra"e of interest is being charged from Scheduled Caste 
and Scheduled Tribe employees. 

4.10. The Committee desire that appUcaltons for grant of loans for bouse-
building purposes from Scheduled Caste and Scheduled Tribe employeetl 
should be cOlUlidered on priority basis and house-buUdiDK advances, as f. 
as pOSlible, should not be retused to them. The Committee also desire that 
the desirabUity of charging differential rate of interest from Scheduled C" 
&ad SclIeduled Tribe employees should also be explored and, If necessary. 
coRcemed MInistry should also be approached for the parpose. 

D. Brochure 

4.11. The Committee have been informed that no brochure giving com-
prehensive infonnation about the posts reserved for Scheduled Castes and 
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Scheduled Tribes in the C.P.W.D., methods of recruitment, qualifications re-
quirecland various concessions and relaxations admissible to Scheduled 
Castes and Scheduled Tribes in recruitment, etc. has been brought out by 
the C.P.W.O. The Committee have also noticed during their tour to various 
places that some of the offices of the C.P.W.D. do not have copies of the 
Brochure on Reservation for Scheduled Castes and Scheduled Tribes in 
S ~  -

4.12. TIle Committee de.ire that a Brochure contaioiag all orders/ins-
t.nIetIc.-I pertainiDl to rellervatiODl for Sc:hedaled Castes aad Sc:llechded 
Tribes aad orher concessiODS/relautioD8 admissible to them shOllld be 
broqld out aad copies thereof madf! available to aU oftiees of tbe C.P. W.D. 

NEW DELHI 

April 23, 1979 

Vaisaklul 3, 1901 (Saka) 

RAMDHAN 
Ch/Iirman, 

Committee on the Welfare of 
Scheduled Castes and 

Scheduled Tribes 
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APPENDIX IV 

(V1d" para 2 ·59 of the Report) 

SIll'''''''''' MoWltw 'M "","""r olemplo)'«s, CQ'qtH'y.willl!,!II!'" 0" Ih",'a,1mt ,11"1,,, ,,,, 
las' ,II," y"ars 

Gnde 1975 1976 1977 

- • r- , , 
No. of No. of No. of No. of No. of No. of 

0fIIcers SC/STs 0fIIcers SC/STs 0Ik:en SC/STI 
._-------_ .. --_. 

CBNTRAL OFFICB 

Aastt. EDsiDeer (C) 21 4 84 3 II 

Asstt. EDJineer (E) Nil Nil 7 1 

.ecutive EDlineer (C) 14 I 20 7 

Executive EDsineer (E) 3 1 

Suptd,. Enaineer (E) 6 (; 

Suptds· EDaineer (B) 
.. .. 

Chief Bn,inoer (C) 3 2 

Oief Bnsineer (E) I 

JUDior ~ 37 3 

Sr. Architect 4 

ArcIliteet 4 

Autt. ArUillct 5 

ArdI. A.lillant 3 

Autt. Dir. Horticulture 2 

47 



48 

Slatemelil show;", Ihe II!lm'Jlr 01 emploY'es Calegory-wist .111 Oil d,pulal;oll during 
the flul three Y'ara 

...... A 

S.No. CatclOry Year PerIons sent 011 Deputation ---_ .. _ .. 
Total SC ST 

1. L.D.C. 197.5 2 6 
1976 
1977 

2. U.D.C. 1975 1.5 2 
1976 3 
1977 

3. Steno. III 1975 5 
1976 
1977 

4. Head Clerk 197.5 
1976 
1977 

5. O'm 'n Od. I 1975 5 
1976 
1977 

6. D'man Od. II 1975 
1976 
1977 12 

ReI'08 B 
7. Ministerial Staff 1975 

1976 3 
1977 

B. Orawinl staff 
1975 
1976 
1977 

ReI""C 
9. L.D.C. 1975 2 

1976 2 
1977 

10. D'm 'n Od. I . 1975 
1976 
1977 2 

11. D'm1n Gd. JI 197.5 
1976 
1977 1 • 

12. SteDo 197.5 
1976 
1977 



APPENDIX V 

(ViM para 2 '67 of the Report) 

$lol.",.nt l/towinllM number 0/ ,,,,,Io1H8 co'ffirlMdltt CPWD tIIttl IIw l1limb" of ScWII'.d 
Ca,l., II1Id ScMtItIl,d '1't1M1 Offill". IMm (III 011 ~  

S. No. Catoaory Total No. of employees 

r------"---___ 

Total SC ST 

No. ofSC/ST 
conirmed 

r-.....-J>..---., 
SC ST 

----------------------------------------------.--------
2 

1. O. G. (WI 

2. Chief Enlinoer (C) 

3. Chief Enpneer (E) 

4. Suptd,. Enlinoer (C) 

,. Suptd .. Enaineer (E) 

6. Ex. Bn,ineer (C) 

7. Ex. Enainoer (E) 

8. Asstt. Ex. Enaineer(C) 

9. Asstt. El(. En,ineer (E) 

10. Asstt. En,inoer (C) 

11. Asstt. Enaiaeer (BIec) 

12. Junior Enaineer (C) 

13. Junior EnJiaeer (E) 

14. Chief Architect 

IS. Sr. Architect 

16. Architect 

17. Oy. Architect 

18. Asstt. Architect 

19. Architect Asstt. 

20. Director of Hort. 

21. Dy. Dir. of Hort. 

22. Asstt. DinIctor of Hort. 

23. Circle Office Supdt. , 

24. Chief Estimators 

3 4 

CENTRAL OFFICE 

1 

10 

2 

37 

21 

370 

79 

84 

18 

1167 

34S 

3970 

1126 

1 

34 

S6 

21 

67 

328 

6 

26 

S3 

8 

18 

4 

5 

2 

40 

25 

266 

108 

10 

3 

14 

15 

1 

5 

12 

·One olBcer has been promoted u Architoct. 

5 

2 

12 

6 

2 

6 

7 

191 

77 

14 

2 

7 

11 

4 



APPENDIX V-(Co",d.) 

$lalelM1lt IMwI1w 1M number of emJlIo)IU1 tIIId SCIS'l't:II'l/ir",.d 

S. No. Cateaory ~ ~ ~ No. of SC/ST 
uon 1-1-78 confirmed Remarks 

r--------'-----..... ,---_Jo.-..... 
Total I'SC 8T SC ST 

1 2 3  4 5 6 7 8 

RqI_A 
1. Bead Cerk 70 7 3 3 1 
2. UDC 407 71 8 38 10 CoIl-

firmed on 
lower 11'84c. 

3. LDC 1100 184 19 S6 11 

4. Stcao Gd. W 94 2 2 
S. D'mmGd. I 72 7 2 
6. D'man Gd. D 197 17 1 
7. D'man Gd. m 190 18 11 

a. Ir. Bn8iaeer 1176 ISO 8 74 3 

9. a..IV aS4 21t 17 121 9 

10. aau IV RoauJar 
c!'uifled 1617 744 7 410 2· 
n. 8.0. Bort. 71 12 1 4 1 
12. CUd Eltimator 3 

13. Tralllfemd 
.tepieI 204 16 9 

..... a· 

I. 0Iice Supdt. 4  2 1 
2. UDC 137 18 :I IS 3 

3. LDC 255 41 5 21 3 

4. SteDOIl'apben 30 I 4 
S. Barbndaz 19 2 2 
6. Peon 154 21 7 14 , 
7. Daftry 20 2 2 

'.Olowtldar 196 35 5 23 4 
t. SweeperJ 69 45 31 
10. Head Clerk 15 1 
11. D'man ad. I 23 6 3 

12. n'maD ad. n 54 8 3 
13. D'man ad. m 72 lJ S 

...... c 
1. iliad (lerk 41 6 :I -All C08-

8rmed on lower 
cate..,.. 

58 
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_._---
1 2 3 4 5 6 7 8 -----

UDC 294 54 8 5 
LDC 490 97 7 8 4 Further 

Blilibility 
lilt bas boeR, 

lllued for 
Group D It8ft' peon SCAST 
Daftry. larkancIas 399 99 17 40 11 
Ste.ao 48 
Work Alltt. 107 8 2 
CareTaker 2 1 
Cook-Bearer 1 
Ass«. Cook Bearer 2 
SUrveyor 1 
Chowkldan 375 93 16 51 4 
Lab. AttendaDt 1 
Sweeper 33 27 10 
Sweeper .... 12 10 2 3 
CIaief &tiaator 1 
D/Ma.Gd.1 29 2 1 

04.11 72 7 2 5 I 

G •• III IOf I. 3 , 3 



SI. 
No. 

APPENDIX VI 

(Vide para 2 ·74 of thelRepor&) 

SItltml6l11 sirowi", polIS "ese,Hd In CPWD flurl", the period 
from 1973 to 1977 

No. of poets dereserved 

1973 1974 1975 1976 1977 

]. Executive EDam-
2. Asstt. Executive Enaiuecr 
:4. Asstt. Eqinecr 
... Junior EDainecr 
S. Architect • 
6. Dy. Architect 
7. Asstt. Architect/Asstt. (Arch. 

Deptt.) Od. II 
8. Arch. Assistant . 
9. Dy. Director of Horticulture 

10. Mit. Director of Horticulture 
11. Circle Oftice Supdt. 
12. Chief Estimator . 

6 4 

6 

52 

10 10 11 
]0 



APPENDIX VlI 

(Vi. para No. 3'1 of the Report) 

Statement showing variouJ' catqorits of post.l" IncltHied In Group A. B. C and D 
together with S("lI/t' of pay 

.Group A 

'Chief Engineer Level J . 
'Chief Engineer Level II 
S.E. (SO) 
S.E. (00) 
E.E .. 
A.E.E. 
Chief Archltcct 
Sr. Architect 
Dy. Architect 
Dir. of Horticulture 
Dy. Dir. of Horticulture 

Group B 

Asstl. Ensineer 
Asstt. Architect 
Asstt. Dir. of Horticulture 

Group C 
Architectural (AsSistant)} 
Assistant (Arch. Deptt.) 
Senior Asstt. (Arch. Deptl.) 
Arch!. Asst!. (Or. I) l 
Asstl. (Arch. Deptt.)f 
Archl. (Asstt./Asstt.) } 
{ArcllJ. Deptt.) (Or. II) 
Circle Office Supdt. 
Chief Estimator . 
Jr. Engineer (Civil) 
Jr. Engineer (Elcc.) 
Head auk 
UDC 
LDC . 
D/manOr.1 
Djman Or. II 

53 

Scalt' of pay 

IU. 

2SOO--2750 
2250-2500 
2()()()--2250 
ISOO-2000 
1100-1600 
700-1300 

2250-2750 
1500-2000 
700-1300 

2000-2200 
1100-1600 

650-1200 
650-1200 
650-1200 

SS0-7SO 
700-900 

425-700 

330-560 

S50-7SO 
700-900 
425-700 
425-700 
425-700 
330-560 
~ 

425-700 
330-560 



54 

-----_ .. _---_ .. _---. -----_ ... _."._---------_.------------_. --.--

~ ---.---.-_. _______ • -_ •• __ ·.·.--... -0 ••• _________ • ___ ._ ... __ ••• __ ._ .... ____ • _" __ _ 

D/mtm Gr. m 
SteDOjp'aphcr Sr. Grade 

SteDopapber 

Ferro 'Printer 
Gro", D 

JUDior Cestetner Operator 

Daftry SelectioD Grade 

Daftry 

Jamadar 

BarkaDdare• 

PeoDaee 

Chowlddar·· 
KlIaJIuie. 

Pruh·e 

Sweepere 

RI. 

260--430 

425-700 

330-560 

225-308 

210-4-2SO-BB-5-270 

2 0 2S0 ~ 2 0 

~ 20 2

2SO 

~ 20 2

4-250 

196-3-220-BB-3-232+ 
Spl. pay or RI. 10 p.m. 

196-3-220-BB-3-232 

196-3-220-EB-3-232 

196-3-220-BB-3-232 

196-3-220-EB-3-232 

196-3-220-EB-3-232 

eela tMIe poItIa Selecdoa Grade bu beIm nICII1tl7 introduced in tile ale of ,.y 
.r as. 200-3-212-4-232-BB-+--240. 



APPENDIXVDI 

WI. para 3·2 oftbe Report) 

St.t_III -willi trIIIrIber 0/ atp/oYft8 in WIritHu CtII"",., 0/ poIt, IIIfIl ,.",., 
0/ SehIdMJ.J Cate! and ScWIII«J Tribe! COtf/InItaI tIInINW t_ 

~ ... -.. ~ .. 
S. CatelQry Total No. or employees No. orSC/ST Ilenwkl 
No. as OD 1-1-79 confirmad 

A 

Total SC ST SC ST --_ ....• 
2 3  4 5 6  7 • -- ~ .. _- ~

--_._._-
CENTRAL OFFICE 

D.O.(W) 

Chief EDJi-(C) 19 
Chief EnBineer (E) 2 

SupdB. EnJineer (C) 87 
Supdg. Engineer (E) 21 
Ex. EnBineer (C) 370 18 7  7 

Ex. Enaineer(F) 79 4 
Asstt. Engineer (C) 84 5 

Asstt. Engineer (F) 18 2 

Asstt. Engineer (C) 1167 49 2 4 

Asstt. Enaineer (El) 345 25 

Junior Ensineer (C) 3970 266 12 191 11 

Junior Ensineer (E) 1126 108 6 77 " Chief Architect 1 

Sr. Architect 34 

Architect· 56 10 2 

01. Architect 21 3 4- -0_ oIIIcer bat 
been promoted .. 
Architect. 

..... tt. Architect 67 I" 
Architect Autt. 328 IS )" 
Director of Hort. 1 

Dy. Dir. of Hort. 6 1 

Asstt. Dir. of Hort. 26 5 2 

Circle Office Supd t. 53 12 

Chief Estimator 8 

Helloa A 

Head Clerk 70 7 3 3 

UOC 487 71 8 38 )0 CoDfirmed GIl Ioww 
,racie 

LJ)C 1100 184 19 56 11 

55 
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-----" .. _- _._ ... __ .--_._------... _._-_._-----... 

2  3  4 S 6 7  8 
_.-.----, .. _-----------. __ .. _ ... _._-.---_. ...... _--
StenoGd·m 94 2 2 
D'manOd.I 72 7 2 
D'manGd. II 197 17 I 
D'manGd.m· 190 18 11 
Jr. Enaineer . 1176 ISO 8 74 3 
Class IV . 8S4 219 ]7 121 9 
Class IV Rea. Oassificd 1687 744 7 410 2 
S.O. Hort. 78 12 1 4 1 
Chief Bltimator 3 
Transferred Cateaories 204 16 9 

Workcharged Elltlbll8hmenl 

Skilled 1409 153 6 70 2 
Semi-ekilled 2182 382 9 167 1 
UDSldlled 2804 787 22 2!16 2 

ReII-B 
omceSupdt. 4 2 
UDC 137 18 3 IS 3 
LDC 2SS 4] S 23 3 
StenOlf&pber . 30 1 
Barkandaz 19 2 2 
Peon 154 28 7 14 5 
Dftry 20 2 2 
CIaowtidar 196 35 , 23 4 
Sweeper 69 4S 1 31 1 
HeadCerk 15 1 
D'man ad. I!' 23 6 3 
D'manOd.n· '4 8 3 
D'manOd.m 72 13 S 

...... C 
Hca4Clerk 41 6 3 All confirmed on 

lower cateaorY. 
U.D·C· 2514 54 8 , 
LDC 490 97 7 8 4 Furtbar Bli,. lilt 
Group D Staff peon, bas 1II1II iIIued for 
D'ftrya BarkaDdals . 399 99 17 40 11 ~  

Steno 48 1 1 
Work Alliltant 107 8 2 
CanltaUr 2  1 
Cook-Bearer . 1 
Alstt. Cook Bearer • 2 

Surveyor 1 
Cbowkidar 375 93 16 '1 4 
Lab. AttendaDt 1 
Sweapcr 33 27 10 
Sewermua 12 10 2 3 
Cbief Bltimator 1 
D/ManGd.I 29 2 1 1 
Gd.n· 72 7 2 , 1 

Od. III 109 10 3 6 3 



S. 
No. 

APPENDIX IX 

(Vide para 3'3 of the Report) 

llDcklo, In Recrult""",/ Promotlolt/ COII/irflflltio" 
~ ._---

Year Recruitment Promotion Confirmation Remarks 
~  __ •  • __ -Jo.4 __ , I A. 

SC ST SC ST se ST --.• _. --------_ .•. -._--------------------..• -----.. . --_ .. _.--_._-_ .. _.-
1  2  3  4 S 6  7  8  9 W 

AEE(C) 1973 4 S Promotions and conftrmations of ABES(C) 
1974 3 5 &: AEE(E) are alway!! made in one batcb of 
1975 I 4 all recruitl indudin. SC(ST candida .. to 
1976 I .5 the exteDt available . 
1m 1  2 

AEB(E) . 1973 2 PromotioDS cl confirmations of AEE!(C) 
and AEBI(B) are always made in ODe batcll 

1974 1  1 or all recruits or one year includina S ~ 

1975 I  1 candida_ to the extent avaUable. 
1976 2 I 
1977 1 

AE(C) Direct recru!tmeDt to this If&CIe bas There was DO reaervation ror SC/ST for pro· 
AE(E) bas been sUllJOD(led since 1972. motion from AE to BE prior to 210-7·74 

After this date SC/ST candidates to tbe 
uteDt available iD die zone or ClOIIIidera-
lion are iacluded to tbe ... t ofrlllrVatioD 
IUbjec:t to availability of oIIIcen. 'I'IIIn ia 
DO carryforward of backlCIIo 

(No COII/irflflltlon mode) 

JB(C) 1973 
1974 
197.5 
1976. 
1m 

63 53 

1E(B) 1973 
1974 
1975 
1976 
1977 

ARlaiteet· 1973 
1974 
197.5 

74 
ZO 

30 

37 
16 

1976 1 
1977 3 

])y. ARbitect 1973 
1974 
197.5 
1976 
1m 

1 

1 

58 
22 

23 

25 
12 

57 

2 
1 

53 Z4 

78 34 

.5 

3 



51 

~  -----
2 3 4  5 C5 7 8 9 Ie 

.. -....... ~ .. -
AIItt. ArcII. 1973 1 

1974 ] 

1975 1 
1976 2 
1977 

AIItt. Dir. or 
Hart. 1973 

1974 
1975 
1976 2 
1977 

RlllOIIA 

HeadOerk 1973 
1974 
1975 3 
1976 
1977 

·SteDOII'Bpher 1973 
1974 
1975 2 1 
1976 2 1 
1977 3 I 

UDC 1973 
1974 
1975 4 
1976 1 
1977 7 

LDC 1973 2 2 
1974 1 1 
1975 5 3 
1976 7 
1977 13 

D/Mall Gd. I 1973 
1974 1 
1975 
1976 
1977 2 

D/MaII Gd. D 1973 . -
1974 1 
1975 
1976 1 
1977 1  4 



51 

-1-.·---.·2---,..·.---
4 !I 6 7 • ----, ~  

. ---.... _--_._ .. __ . -------_ .. 
D/MuOd.m 1973 1 

1974 
197!1 
1976 
1977 3 

C.IUI IV Replar 1973 
1974 
1975-77 

Feno Printer 1973 to 
1976 
19n 

Saaitary Inspector 1973 to 
1975 
1976 
19n 

SkiUccI 1973 to 
1976 
1977 6 

Semi-Ikilled 1973 2 2 
1974-76 
1977 6 

Unskil1cd 1973 23 
1974-77 

RlKIon B 

StcnOll'llPhcr 1973 6 3 
1974 7 3 
1975 7 3 
1976 7 3 
1m 5 3 

D'maaGd.1 1973 1 

1974 I 

1975 1 

1976 1 

1977 1 

D'muGd.D 1973 3 1 

1974 3 2 

1975 3 2 

1976 3 2 

1977 2 3 

D'IDaII Od. Ifl 1973 6 8 

1974 • 8 

1975 8 8 

1976 8 8 

1977 9 9 



66 

___ ._ •• _.-_ •• 0 .. " ••••••• _____ •• __ • .... __ ...• - .... _-_." ....... - ._._ ... _._--_. -_._-_._-
1 2 3 4 5 6 7 8 9 10 _ .. _-_ .. __ ..... _-----------_ .. _----_ .. -_ .. ... _- .. -_._--- -... -.--
Ferro Printer 1973 1 

1974 1 
1975 1 
1976 1 
1977 1 

LDC ., 1973 13 19 
1974 13 20 
1975 13 20 
1976 15 21 
1977 10 22 

Peon 1973 20 10 
1974 19 9 
1975 19 9 
1976 19 9 
1977 20 9 

Chowicidar 1973 14 32 
1974 14 32 
1975 14 32 
1976 14 32 
1977 14 32 

WORK CHARGED ESTABLISHMENT 
Skilled • 1973 13 14 2 

1974 6 6 3 
1975 6 6 1 
1976 6 6 2 
1977 7 6 1 

Semi- killCld 1973 , 2 
1974 4 3 
1975 5 3 
1976 4 2 

1977 4 2 

Unskilled 1973 6 6 
1974 7 6 
1975 6 6 
1976 6 6 
1977 6 6 

RqIonC . 
LDC . 1973 1 No R=uitment due:to baD J974,1toJI!l77 

1977 4 2 6 

Stenop'apher 1977 3 
D/M.nO.II 1973 1 

1977 



61 

2 3 4 5 , 7 8 9 10 

D/MuGd.m 1973 2 
1!n4 

D/MID lI(E) 4 1977 
Gd. lICE) 1973 

WORK CHARGED ES1T. 
Unskilled 1973 S 2 2 

1974 I 
1975 
1976 
1977 

6 3 , 
Semi-skilled . 1973 S , 2 

1974 16 I 
1975 1 
1976 
1977 2 

5 24 4 

Skilled . 1973 3 
1974 
1975 4 
1976-77 

7 
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di
st
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t 
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r
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u
m
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t
he
 C
.
P.
W.
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e
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r
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ti
o
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d
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e
d 
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a
n
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d
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e
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i
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s.
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o
m
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re
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r
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 p
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i
n
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n
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ra
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ra
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O.
 
ha
s 
be
en
 
a
p
p
oi
nt
e
d 
as
 
Li
ai
s
o
n 
Of
fi
ce
r 
a
n
d 
a
n 

As
si
st
a
nt
 
ha
s 
be
e
n 
p
os
te
d 
i
n 
th
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os
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re
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os
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i
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os
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b
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re
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f
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is
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 p
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b
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i
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m
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tt
ee
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t
o 
gi
vi
ng
 
wi
de
r 
pu
bl
ic
it
y 
t
o 

re
se
rv
ed
 
va
ca
nc
ie
s 
an
d 
ex
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i
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ra
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t
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r
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. 
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Co
m
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de
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t
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t 
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all
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e
me
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th
e 
c.
p.
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va
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e 
a
n
d 
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i
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i
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 c
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i
be
 
ca
nd
id
at
es
 
ar
e 
no
t 
av
ai
1a
bl
e 
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ad
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u
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i
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 p
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re
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e 
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i
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n
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i
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 b
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 d
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o 
no
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 t
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t 

qu
ite

 a
 l
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ge

 n
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r 

of
 p

os
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ve
 b

ee
n 

de
re

se
rv

ed
 in

 t
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 C
.P

.W
.D

. 
un

de
r 

th
e 

pl
ea

 th
at

 c
an

di
da

te
s-

be
lo

ng
-

in
g 

te
 S

ch
ed

ul
ed

 C
as

te
s 

an
d 

Sc
he

du
le

d 
Tr

ib
es

 a
rc

 n
ot

 a
va

ila
bl

e.
 

Th
e 

C
om

-
m

itt
ee

 a
re

 fi
rm

ly
 o

f 
th

e 
vi

ew
 t

ha
t 

va
ca

nc
ie

s 
re

se
rv

ed
 f

or
 S

ch
ed

ul
ed

 C
as

te
s 

an
d 

SC
he

du
le

d 
Tr

ib
es

 s
ho

ul
d 

in
 n

o 
ca

se
 b
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. 

21
. 

2.
80

 
T

he
 C

om
m

itt
ee

 r
eg

re
t 

to
 n

ot
e 

th
at

 t
he

 p
os

iti
on

 a
s 

re
ga

rd
s 

as
so

ci
at

io
n 

of
 

Sc
he

du
le

d 
C

as
te

/S
ch

ed
ul

ed
 T

ri
be

 m
em

be
r 

in
 v

ar
io

us
 D

ep
ar

tm
en

ta
l 

R
ec

ru
it-

m
en

t/P
ro

m
ot

io
n 

C
om

m
itt

ee
s 

bo
th

 a
t 

th
e 

H
ea

dq
ua

rt
er

s 
an

d 
ot

he
r 

of
fic

es
 o

f 
C

.P
.W

.O
. 

is 
no

t 
sa

tis
fa

ct
or

y.
 

Th
e 

C
om

m
itt

ee
 n

ee
d 

ha
rd

ly
 s

tre
ss

 t
he

 d
cs

ir-
ab

;li
ty

 o
f 

in
cl

ud
in

g 
a 

Sc
he

du
le

d 
C

as
te

 o
r 

Sc
he

du
le

d 
Tr

ib
e 

of
fic

er
 i

n 
th

e 
va

rio
us

 D
ep

ar
tm

en
ta

l R
ec

ru
itm

en
t/P

ro
m

ot
io

n 
C

om
m

itt
ee

s 
co

ns
tit

ut
ed

 b
y 

th
e 

C
.P

.W
.O

. 
so

 a
s 

to
 i

ns
til

 c
on

fid
en

ce
 i

n 
th

e 
Sc

he
du

le
d 

C
as

te
 a

nd
 S

ch
ed

ul
ed

 
Tr

ib
e 

em
pl

oy
ee

s 
an

d 
fo

r 
th

at
 p

ur
po

se
, 

if 
ne

ce
ss

ar
y,

 t
he

 c
om

po
si

tio
n 

of
 D

e-
pa

rt
m

en
ta

l 
R

ec
ru

itm
en

t/P
ro

m
ot

io
n 

C
om

m
itt

ee
s 

m
ay

 b
e 

en
la

rg
ed

. 
In

 c
as

e 
a 

Sc
he

du
le

d 
C

as
te

 o
r S

ch
du

le
d 

Tr
ib

e 
of

fic
er

 o
f t

he
 r

eq
ui

re
d 

st
at

us
 is

 n
ot

 a
va

il-
ab

le
 i

n 
th

e 
C

.P
.W

.O
. f

or
 t

he
 p

ur
po

se
, 

a 
Sc

he
du

le
d 

C
as

te
 o

r 
Sc

he
du

le
d 

Tr
ib

e 
el

l 
of

fic
er

 f
ro

m
 a

no
th

er
 D

ep
ar

tm
en

t 
of

 t
he

 C
en

tra
l l

St
at

e 
G

ov
er

nm
en

t 
sh

ou
ld

 
(I

I 

in
va

ria
bl

y 
be

 a
ss

oc
ia

te
d 

w
ith

 s
uc

b 
D

ep
ar

tm
en

ta
l 

R
ec

ru
itm

en
t/P

ro
m

ot
io

n 
C

om
m

itt
ee

s.
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Th

e 
C

om
m

itt
ee

 
no

te
 t

ha
t 

th
e 

re
cr

ui
tm

en
t 

of
 

w
or

k-
ch

ar
ge

d 
st

af
f 

in
 

c.
P.

W
.O

. i
s 

m
ad

e 
at

 o
ne

 le
ve

l a
nd

 th
e 

co
nf

irm
at

io
n 

is 
m

ad
e 

at
 th

e 
zo

oa
lle

ve
l. 

T
he

 C
om

m
itt

ee
 f

ur
th

er
 n

ot
e 

th
at

 a
 C

om
m

itt
ee

 a
pp

oi
nt

ed
 b

y 
th

e 
C

.P
.W

.D
. 

to
 d

ev
is

e 
m

ea
ns

 b
y 

w
hi

ch
 r

es
er

va
tio

ns
 a

t 
th

e 
tim

e 
of

 r
ec

ru
itm

en
t 

as
 w

en
 a

s 
co

nf
irm

at
io

ns
 c

ou
ld

 b
e 

at
te

nd
ed

 t
o 

at
 o

ne
 p

la
ce

, 
ha

s 
si

nc
e 

su
bm

itt
ed

 i
ts

 r
e-

co
m

m
en

da
tio

ns
 w

hi
ch

 a
re

 u
nd

er
 e

xa
m

in
at

io
n.

 T
he

 C
om

m
itt

ee
 w

ou
ld

 l
ik

e 
to

 
be

 a
pp

ra
is

ed
 o

f 
th

e 
de

ci
si

on
 t

ak
en

 i
n 

th
is 

re
ga

rd
 a

nd
 t

he
y 

ho
pe

 
th

at
 t

be
 

an
om

al
ie

s 
cr

ea
te

d 
in

 t
he

 m
at

te
r 

of
 a

pp
ly

in
g 

re
se

rv
at

io
n 

or
de

rs
 a

t 
th

e 
lim

e 
of

 r
ec

ru
itm

en
t 

an
d 

co
nf

irm
at

io
ns

 d
on

e 
at

 d
iff

re
nt

 
le

ve
ls 

ha
ve

 s
in

ce
 b

ee
n 

re
ct

Ifi
ed

. 
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s 
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 m
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te

r 
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ll 
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r 
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or
t 
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d 
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r 
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ec
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c 
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ge
nt

 w
or

k 
an

d 
no

 r
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va

tio
n 
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3 

fo
r 

Sc
he

du
le

d 
C

as
te

 a
nd

 S
ch

ed
ul

ed
 T

ri
be

 p
er

so
ns

 is
 m

aQ
e 

in
 s

uc
h 

ca
se

s. 
T

he
 

C
om

m
itt

ee
 d

es
ir

e 
th

at
 th

e 
pr

in
sc

ip
le

 o
f 

re
se

rv
at

io
n 

fo
r 

Sc
he

du
le

d 
C

as
te

 a
nd

 
Sc

he
du

le
d 

T
ri

be
 s

ho
ul

d 
be

 s
ui

ta
bl

y 
ap

pl
ie

d 
to

 t
he

 m
ax

im
um

 e
xt

en
t 

po
ss

ib
le

 
in

 s
uc

h 
re

cr
ui

tm
en

ts
 a

ls
o.

 

T
he

 C
om

m
itt

ee
 f

ee
l 

th
at

 o
rd

in
ar

ily
 

va
ca

nc
ie

s 
re

se
rv

ed
 f

or
 

Sc
he

du
le

d 
C

as
te

s 
an

d 
Sc

he
du

le
d 

Tr
ib

es
 s

ho
ul

d 
be

 f
ill

ed
 i

n 
by

 t
he

 c
an

di
da

te
s 

be
lo

ng
in

g 
to

 t
he

 r
es

pe
ct

iv
e 

co
m

m
un

iti
es

 o
nl

y 
so

 t
ha

t 
th

e 
ne

ed
 t

o 
fil

l 
in

 t
he

 v
ac

an
ci

es
 

re
se

rv
ed

 f
or

 S
ch

ed
ul

ed
 C

as
te

s 
by

 S
ch

ed
ul

ed
 

Tr
ib

es
 a

nd
 v

ic
e-

ve
rs

a 
at

 t
he

 
en

d 
of

 th
e 

th
ir

d 
ye

ar
 o

f 
ca

rr
y-

fo
rw

ar
d 

of
 v

ac
an

ci
es

 i
s 

ob
vi

at
ed

. 
T

he
 C

om
-

m
itt

ee
 w

ou
ld

, 
th

er
ef

or
e,

 s
ug

ge
st

 t
ha

t 
al

l 
po

ss
ib

le
 e

ff
or

ts
 s

ho
ul

d 
be

 m
ad

e 
by

 
th

e 
C

en
tr

al
 P

ub
lic

 W
or

ks
 D

ep
ar

tm
en

t 
to

 f
in

d 
Sc

he
du

le
d 

C
as

te
 a

nd
 S

ch
ed

ul
ed

 
T

ri
be

 c
an

di
da

te
s 

fo
r 

al
l 

th
e 

po
st

s 
re

se
rv

ed
 f

or
 

th
em

. 
If

, 
ho

w
ev

er
, 

su
ch

 
ca

nd
id

at
es

 a
re

 n
ot

 a
va

ila
bl

e 
to

 f
ill

 a
ll 

th
e 

re
se

rv
ed

 p
os

ts
, 

th
en

 t
he

 e
xc

ha
ng

e 
of

 v
ac

an
ci

es
 s

ho
ul

d 
be

 re
se

rv
ed

 t
o 

in
 t

he
 

ve
ry

 f
irs

t 
ye

ar
. 

T
he

 C
om

m
itt

ee
 a

re
 d

is
tre

ss
ed

 t
o 

no
te

 t
he

 r
ep

re
se

nt
at

io
n 

of
 

Sc
he

du
le

d 
C

as
te

s 
an

d 
Sc

he
du

le
d 

Tr
ib

es
 in

 a
lm

os
t a

ll 
ca

te
go

rie
s 

of
 p

os
ts

 i
n 

th
e 

C
.P

.W
.D

. 
is 

fa
r 

be
lo

w
 t

he
 q

uo
ta

s 
re

se
rv

ed
 f

or
 t

he
m
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Th
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 r

eg
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t 
to

 b
e 
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ed

 t
ha

t 
th

e 
m

ai
n 
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r 
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t f
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in
g 

th
e 

va
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nc
ie

s 
re

se
rv

ed
 f

or
 S

ch
ed

ul
ed

 C
as

te
s 

an
d 

Sc
he

du
le

d 
Tr

ib
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s 

th
e 

no
n-

av
ai

la
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lit
y 
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 s
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ta

bl
e 

ca
nd

id
at

es
 b

el
on

gi
ng

 t
o 

th
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e 
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m
m

un
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C
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 S
ch
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te
s.

 
Th

er
e 

ar
e 
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w
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e 
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st 
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ed
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y 
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U
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fo
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G

ro
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 'A
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un
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oy
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A
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t 
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 t
he

 M
in
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f 

W
or

ks
 a

nd
 H

ou
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/C

.P
.W
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C
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-

m
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o 
se
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 e
ffo

rts
 w

or
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 th
e 

na
m

e 
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ve
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ee
n 

m
ad
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by

 th
e 

M
in

is
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y 
of

 W
or

ks
 &

 H
ou

si
ng

 a
nd

 t
he

 C
.P

.W
.D
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to
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ill
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n 

al
l 

th
e 

re
se

rv
ed

 
po

st
s 

by
 S

ch
ed
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ed
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te
s 

an
d 

Sc
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du
le

d 
Tr
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s 

is 
ev
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ro

m
 t

he
 a
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m
en

ts
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d 

by
 t

he
ir 
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es
en

ta
tiv

es
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ur
in

g 
ev
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en
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In
 t

he
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D
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ta
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, 

th
e 

C
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m
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1
8 

ar
e 
ne
it
he
r 
be
i
n
g 
fo
ll
o
we
d 
in
 
le
tt
er
 a
n
d 
s
pi
ri
t 
b
y 
t
he
 a
p
p
oi
nt
i
n
g 
a
ut
h
or
it
ie
s 
of
 

t
he
 C
.
P.
W.
D.
 
n
or
 
a
de
q
ua
te
  
at
te
nt
i
o
n 
is
 b
ei
n
g 
pa
i
d 
t
o 
i
m
pr
o
ve
 t
he
 s
it
ua
ti
o
n.
 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
c
o
n
vi
ce
d 
t
ha
t 
u
nl
es
s 
c
o
nc
re
te
d 
ef
f
or
ts
 
ar
e 
m
a
d
e 
b
y 
t
h
e 

C.
P.
W.
O.
, 
t
he
 s
h
or
tf
al
l 
i
n 
t
he
 r
e
pr
es
e
nt
at
i
o
n 
of
 
Sc
he
d
ul
e
d 
Ca
st
es
 
a
n
d 
Sc
he
-

d
ul
e
d 
Tr
i
be
s 
ca
n
n
ot
 
be
 
wi
pe
d 
o
ut
. 
T
he
 
C
o
m
mi
tt
ee
, 
t
he
re
f
or
e,
 
ur
ge
 
t
ha
t 

t
he
 
re
se
r
va
ti
o
n 
or
de
rs
 
s
h
o
ul
d 
be
 
ri
gi
dl
y 
f
ol
l
o
we
d 
s
o 
t
h
at
 
al
l 
t
he
 r
es
er
ve
d 

va
ca
nc
ie
s 
f
or
 S
c
he
d
ul
e
d 
Ca
st
es
 
a
n
d 
Sc
he
d
ul
e
d 
Tr
i
be
s 
ar
e 
ac
t
ua
ll
y 
fi
ll
ed
 i
n 
b
y 

t
he
m 
a
n
d 
s
h
or
tf
al
ls
 
ar
e 
o
bl
it
er
at
e
d 
wi
t
hi
n 
a 
pe
ri
o
d 
of
 
o
ne
 
ye
ar
. 
T
he
 
C
o
m-

mi
tt
ee
 
s
u
g
ge
st
 
t
ha
t 
s
pe
ci
al
 
re
cr
ui
t
me
nt
 t
o 
re
cr
ui
t 
Sc
he
d
ul
e
d 
Ca
st
e 
a
n
d 
Sc
he
-

d
ul
e
d 
Tr
i
be
 
ca
n
di
da
te
s 
o
nl
y 
a
ga
i
ns
t 
t
he
 r
es
er
ve
d 
va
ca
nc
ie
s 
i
n 
va
ri
o
us
 
ca
te
-

g
or
ie
s 
of
 
p
os
ts
 
s
h
o
ul
d 
i
m
me
di
at
el
y 
be
 
re
s
or
te
d 
t
o.
 
T
he
 
C
o
m
mi
tt
ee
 
w
o
ul
d 
al
s
o 

li
ke
 t
he
 M
i
ni
st
r
y 
of
 
W
or
ks
 
& 
H
o
us
i
n
g 
a
n
d 
t
he
 c
.
P.
W.
O.
 
t
o 
c
o
ns
i
de
r 
w
he
t
he
r 

a 
Sc
he
d
ul
e
d 
C
as
t
e/
Tr
i
b
e 
ca
n
di
da
te
 
c
o
ul
d 
n
ot
 
be
 
a
p
p
oi
nt
e
d 
o
n 
t
he
 b
as
is
 
of
 

t
he
 m
i
ni
m
u
m 
e
d
uc
at
i
o
na
l 
q
ua
li
fi
ca
ti
o
ns
 
re
q
ui
re
d 
f
or
 
t
he
 p
os
t 
a
n
d 
t
he
n 
gi
ve
n 

i
n-
se
r
vi
ce
 
tr
ai
ni
n
g 
t
o 
ma
ke
 
hi
m 
s
ui
ta
bl
e 
f
or
 
t
ha
t 
p
os
t.
 
It
 
ha
s 
al
s
o 
be
en
 

a
d
mi
tt
e
d 
d
ur
i
n
g 
e
vi
de
nc
e 
t
ha
t 
t
he
re
 i
s 
li
ke
l
y 
t
o 
b
e 
a 
h
u
ge
 
ba
c
kl
o
g 
i
n 
pr
o
m
o-

ti
o
ns
/c
o
nf
ir
ma
ti
o
ns
 e
tc
. 
w
hi
c
h 
ha
s 
be
e
n 
pr
o
mi
se
d 
t
o 
b
e 
cl
ea
re
d 
S
O
On
. 
T
he
 

C
o
m
mi
tt
ee
 
h
o
pe
 
t
ha
t 
a 
si
nc
er
e 
ef
f
or
t 
w
o
ul
d 
be
 
ma
de
 
t
o 
cl
ea
r 
t
hi
s 
ba
c
kl
o
g.
 

It
 i
s 
al
s
o 
n
ot
 
cl
ea
r 
w
he
t
he
r 
t
he
 r
es
er
va
ti
o
n 
ha
s 
be
e
n 
ma
de
 
in
 a
cc
or
da
nc
e 
wi
t
h 

t
he
 r
ul
es
 a
s 
re
c
or
ds
 f
or
 t
he
 e
ar
li
er
 
pe
ri
o
ds
 
ar
e 
n
ot
 
a
va
il
a
bl
e.
 
T
h
e 
C
o
m
mi
tt
ee
 

st
r
o
n
gl
y 
re
c
o
m
me
n
d 
t
ha
t 
t
he
 n
u
m
be
r 
of
 
p
os
ts
 
re
q
ui
re
d 
t
o 
b
e 
r
e
s
er
v
e
d 
s
h
o
ul
d 

b
e 
w
or
ke
d 
o
ut
 
o
n 
t
he
 b
as
is
 
of
 
st
re
n
gt
h 
a
n
d 
ba
c
kl
o
g 
s
h
o
ul
d 
b
e 
cl
ea
re
d.
 

T
h
o 
C
o
m
mi
tt
ee
 
f
ur
t
he
r 
re
c
o
m
me
n
d 
t
ha
t 
in
 
or
d
er
 
t
o 
e
ns
ur
e 
c
o
m
pl
ia
nc
e 

of
 
t
he
 a
b
o
ve
, 
a 
mi
ni
 
Ce
ll
 
he
a
de
d 
b
y 
se
ni
or
 o
ff
ic
er
s 
w
ell
 
v
er
s
e
d 
i
n 
es
ta
bl
is
h-

me
nt
 
m
at
t
e
n 
b
e 
s
et
 
u
p 
f
or
 
a 
sp
ec
if
ic
 
d
ur
at
i
o
n 
t
o 
w
or
k 
o
ut
 
t
h
e 
de
ta
il
s 
0
0 
t
he
 

~
 
of
 
wh
ic
h 
t
h
e 
ba
c
kl
o
g 
s
h
o
ul
d 
be
 
ta
ke
n 
u
p 
f
or
 
cl
ea
ra
nc
e 
b
y 
me
t
h
o
ds
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b
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i
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 f
or
 t
ra
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n
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ra
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c
k 
of
 s
i
n
c
e
m
y 
0
0 
t
he
 p
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P.
W.
O.
 

t
o 
se
n
d 
Sc
he
du
le
d 
Ca
st
e 
a
n
d 
Sc
he
d
ul
e
d 
Tn
"b
e 
Of
fi
c
e
R 
0
0 
tr
ai
ni
n
g 
a
br
oa
d.
 

~
-
-
-
-

... ... 



1 
2 

-
& 

27
. 

3.
23
 

~
 

J 
-
-
-
-
_
.
 

T
he
 
C
o
m
mi
tt
ee
 
st
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c
o
m
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n
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t
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t 
Sc
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d 
Ca
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d
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e
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Tr
i
be
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fi
ce
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i
m
pa
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e
d 
tr
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ni
n
g 
a
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d.
 
T
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C
o
m
mi
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ee
 
n
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t
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d
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t
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i
na
de
q
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c
y 
of
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s, 
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P.
W.
D.
 
ha
s 
n
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e
n 
a
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e 
t
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s 
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n
g 
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s 
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d 
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e 
pr
o
p
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t
o 
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t 
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n
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I
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t
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l
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t
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 c
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pr
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at
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b
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 c
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at
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ra
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o
m
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ur
be
d 
t
o 
fi
nd
 
t
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o
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 b
oo
ks
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n 
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t
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P.
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f
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 r
e
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i
n
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c
o
m
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e
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i
o
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c
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d
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a
n
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d
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e
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Tr
i
be
 
e
m
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o
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a
n
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w
o
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t
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f
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s
u
g
ge
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t
ha
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ra
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re
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s 
f
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i
n
g 
c
o
m
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pr
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e
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o
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o
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t
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d
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e
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a
n
d 
Sc
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d
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e
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i
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i
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n
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c.
P.
W.
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o
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c
h 

s
h
o
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b
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n
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b
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d
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e
d 
Ca
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/
Sc
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d
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e
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i
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i
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i
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e 
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o
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g
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t
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t 
a 
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e
d
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s
h
o
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b
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b
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o
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 c
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